MINUTES OF NORMS COMMITTEE (NC-7) OF
PLASTIC & RUBBER PRODUCTS’
MEETING NO.08/AM20
(HELD ON 28.08.2019)

UNDER THE CHAIRMANSHIP OF
SHRI VIJAY KUMAR, ADDL. DGFT

Meeting No. 08/87-NC-7/2019 of NORMS COMMITTEE (NC-7) dealing
with ‘Chapter 39 and 40 of ITC (HS) Code’ held on 28.08.2019, under the
Chairmanship of Shri Vijay Kumar, Addl. DGFT, Dircctorate General of
Foreign Trade, Department of Commeree, Udyog Bhawan, New Delhi-110011.
Following attended the Meeting:

1} Shri Nand Lal, Consultant, DIPP

2) Shri Shaish Kumar, Technical Expert (Consultant), DGFT
3) Shri D.N. Mathur, Technical Expert (Consultant), DGFT
4) Shri O.P. Sharma, Consultant), D/o C&PC

5) Shri Dilip Kumar, DDG

6) Shri Ashok Chander Bhatt, FTDO

Following are the decisions of the Norms Committee after deliberation
and RA concerned shall take consequential action as per Foreign Trade
Policy/Procedures:

The Committee approved the minutes of Norms Committee -VII Meeting
No. 5 dated 03.07.2019 since uploaded on DGFT website.

MANUAL CASES

Case No. A-70 SE"v;well Household HQ F. No. Status: )
Appliances 01/87/50/00534/AM19/DES.VII | Deferred
"NCNo.:08/AM20 :f\dv. Lic. No. and Date RAF. No.
Dated: 28.08.2019 2410042506 dt. 06.09.2018 24/24/040/00011/AM19

Subject: Fixation of norms in respect of Advance Authorization No.
No0.24120042506 dated 06.09.2018

Decision : The committce considered the case as per agenda and decided to defer the matter for
cxamination of the case by TEC{SK}

Case No. A-T1 M?s Glenrock Rubber Products HQ F. No. Status:
Put. Ltd. 1/87/171/00003/AM20/DES-|Deferred
Vi
"NC No.:08/AM20 “—Adv. Lic. No. and Date [RA F. No. ]
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-I;Dated: 28.08.2019 ”N0.1010059527 dt. 05.07.2016 “10/24/040/00029/AM-17 |L

Subject: Fixation of norms in respect of Advance Authorization
No.1010059527 dated 05.07.2016

Decision : The commitice considered the case as per agenda and decided to defer the matter for
cxamination of the case by DPIIT,

Case No. A-72 M/s Gujarat Raffia HQF. No. Status:
Industries. Ltd. 01/87/050/00253/AM19/ Rejected
DES-VII

NCNo.:08/AM20 |Adv. Lic. No. and Date/|RA F. No.
Dated: 28.08.201% 10810142705 dt. 31.05.2018 08/24/040/00362/AM18

Subject: Enhancement in the quantity of Import Items against Advance Authorization
No. 0810142705 dt. 31.05.2018.

Decision: The committee considered the request of the firm and also comments of TEC{SK}. No
Justification has been given by the firm for enhancement in the quantity of Import Items. Therefore,
committee decided to reject the casc.

Case No. A-73 M/s Covestro (India) Pvt. ||HQF. No.01/87/50/00218/ ||Status:
Ltd AM16/DES-VII Approved

NC No.:08/AM20 |Adv. Lic. No. and Date||[RAF. No.
Dated: 28.08.2019 0310797849 dt. 30.07.2015 (/03/94/040/00294/AM16

Subject: Fixation of norms in respect of Advance Authorization No. 0310797849
dated 30.07.2015

Decision: Bascd on the cxamination of the case of firm by Technical Ixpert (Consultant {DNM}) in
File No. 01/87/050/00218/AM16, the Committee decided to adopt following norms:-

EXPORT ITEM QUANITY _ IMPORT ITEM QUANITY
DESMODUR L 75 1Kg
oot ey
Ethyl Acctate, Non -Volatile (DISMODUR T 80 )
content 75+/- 2% ) -
TRI METHYLOL 0.106Kg
| PROPANE
_ | DIETHYLENE GLYCOL 0.053Kg
ETHYL ACETATE 0.250Kg
RA may take consequential action as per Policy / Procedures
Case No. A-74 M/s MRK Healthcare Pvt. ||HQF. No. Status:
Ltd. 01/87/50/00685/AM19/DES-VI |(Approved

NC No.:08/AM20 iJAdv. Lic. No. and Datec|[RAF. No.
Dated: 28.08.2019 ||0310825456 dt. 05.12,2018 |(03/95/040/00909/AM159
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Subject: Enhancement of quantity of Import Item in respect of Advance Authorization
No. 0310825456 dated 05.12.2018

Decision: Based on the technical comments of Department for Promotion of Industry and Internal
Trade furnished vide their communication No. P-47011/99/2019/-I'SW dated 27.08.2019 , Committec
decided to adopt following norms:

EXPORT ITEM QUANITY IMPORT ITEM QTY REQUIRED FOR
MFG. OF 1 KG OF
EXPORT PRODUCT
Surgical Rubber Gloves 1 Kg | Natural Latex Rubber 1.70 kg
(60% DRC)
Rubber Chemicals i.c. 0.017 kg

Antioxidant and
Accclerator

Lubricating Powder 0.61 kg
(Constarch Modified)

RA may take consequential action as per Policy / Procedures

Case No. A-75 M/s MRK Healthcare Pvt. |[HQF. No. Status:
Ltd. 01/87/50/00637/AM19/DES-V! |[Approved

NC No.:08/AM20 l[Adv. Lic. No. and Date||RAF. No.
Dated: 28.08.2019 |[0310825452 dt. 05.12.2018 ||03/95/040/00908/AM 19

Subject: Enhancement of quantity of Import Item in respect of Advance Authorization
No. 0310825452 dated 05.12.2018

Decision: Bascd on the technical comments of Department for Promotion of Industry and Internal
Trade furnished vide their communication No. P-47011/99/2019/-TSW dated 27.08.2019, Committec
decided to adopt following norms:

EXPORT ITEM QUANITY IMPORT ITEM QTY REQUIRED FOR
MFG. OF | KG OF
EXPORT PRODUCT

Surgical Rubber Gloves 1 Kg | Natural Latex Rubber 1.70 kg
{60% DRC)
Rubber Chemicals i.c. 0.017 kg

Antioxidant and
Accelerator

Lubricating Powder 0.61 kg
(Constarch Modificd)

RA may take consequential action as per Policy / Procedures

Case No. A-76 M/s. KLJ Polymers & HQ F. No. 01/87/50/00385/ |Status:
Chemicals Ltd. AM16/DES-VII Approved

NC No.:08/AM20 Adv. Lic. No. and Date RAF. No.
Dated: 28.08.2019 0510397287 dt. 13.01.2016 05/23/040/00408/AM16

Subject: Amendment in the quantity of Import Item Product against Advance Autherization No.
0510397287 dt. 13.01.2016.
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Decision: The committee considered the request of the firm and decided to enhance the quantity of
Import Item No.1 i.e. PVC Resins as 0.576 Kg instead of 0.525 Kg in the minutes of Meeting No. 19 of
Norms Committee-VII which was held on 05.12.2018.

ONLINE CASES
" CaseNo.:336/24/87-  Party Name: UNIPATCH [Mcot No/Date:8/87-  [Status:
ALC1/2018 IRUBBER LTD. ALCI1/2019 Deferred
: 28.08.2019 |

| HQFile RLA File Lic.No/Dale:0510395377 [ T

:01/87/050/01142/AM19/ 1:05/24/040/00179/AM16/ [20.08.2015

Dccns:on The committee considered the casc as per agcnda and decided to defer the matter for
‘cxammatlon of the case by DPIIT.

1
!

ICase No.:1/24/87-  [Party Namc: SANGHVI Meet No/Date:8/87- Status:

IALC1/2018 TECHNO PRODUCTS ALCI1/2019 Deferred
28.08.2019

HQ File [RLA File ' 'Lic.No/Datc:0810137116 '

2 L 01/87/050/00807/AM19/ | 08/24/040/00373/AM16/ 103.062.2016 |

Declsmn 'I he commmcc conmdcrcd the casc as per agcnda and noted that clarification from RA
for fixation of norms is awaited. Therefore, commitice decided to remind the RA and deferred the
[

casc.

Case No.:32/25/87-  |Party Name: K.X. NAG PVT. E:_ci No/Datc:8/87-  Status;
ALC1/2018 LTD.,, IALC1/2019 Deferred

, 128.08.2019 | ‘

. [HQ File RLA File {Lic.No/Datc:0410161800 |
:01/87/050/01229/AM19/ [ :04/24/040/00227/AMI6/  112.04.2016 |

* (Decision : Based on the exammatlon of the casc of firm by T cchnlcal Expcrt (Consultam {SK}) in
'3 |File No. 01/87/050/01229/AM19, the Commitice desided to ratify the license as under:-

| EXPORT ITEM QUANITY IMPORT ITEM QUANITY
: EXPANDED EXPANDED 22121.4Kg
.| POLYPROPYLENE FOAM 21068Kg POLYPROPYLENE
i [ PRODUCTS BEADS
|| 39239090 39021000

RA may take consequentlal actlon as per Policy / Procedures

Case No.:2/8/87- Party Name: WACKER  Mect No/Date:8/87- Status:
ALC12016 METROARK CHEMICALS ALCI/2019 Approved
PVT LTD 28.08.2019 |
: lHQ File  |RLA File " 'Lic.No/Date:0210206704

 1:01/87/050/001 14/AM17/ 02/24/040/00024/AM17/ 119, 05 2016 !

4 |Dec1s1on iBased on thc commcnts of Dcparlmcnt of Chcmlcals and Petro Chemlcals, committee
" |decided to adopt following norms:-

! EXPORTITEM | QUANITY IMPORT ITEM QUANITY
P IN KGs N
b L KGs/KGs |
' 1.Belsil UL 309 ( 1000K g | Wacker PDM Siloxane/ EXT LINEAR/ 0.4897
4
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Emulsion of Silicone
Fluid /Dimethyl
Polysiloxanc)

EXT LINEAR T
{ Poly Dimethyl Siloxane/ Methyl
Siloxanes)

Silicones tn Primary Marlen AS 3 / TRhodacal 8§ 0.0387
Form A/R/NANSA SSA /F ( Lincar Alky
Benzene Suphonic Acid)
Iso Tridecanol Ethoxylated / Iso 0.0143
Tridecyl Alcohol (Lutensol TO 108/ TO
s / TO 6 / TO 3 / TO
12 Marlipal O 13 -109 / O 13--5¢/ O 13-
30/ O 13-60 Imbentin - T 100 90%/ T -
050 /T 030)
5-Chloro-2- Mcthyl-4  Isothiazolin-3- 0.00t
one (Kathon CG /Microcare ITQ)
2-Mcthyl -4-  Isothiazolin-3-  onec 0.0005
{Microcarc MT)
Packing Materials As per
policy
Dimcthylcyclosiloxanc / 0.5957
Dimethylcyclosiloixane mixture (DMC)
/KF-9702-T Mecthylsiloxanes (Organo-
Inorganic Compoumds)
Iso  Tridecanol Ethoxylated / Iso 0.0354
Tridecyl Alcohol (Lutensol TO 108/ TO
5 / TO 6 [/ TO 3 [/ TO
2.Belsil HL 2999 M3/ 12 Marlipal O 13 -109/ 0 13- 50/ O 13-
Belsil HL 999 ( 30/ O 13-60 Imbentin - T 100 90%/ T -
Emulsion of silicone 050/7T 030)
Fluid/ Dimethyl 1000Kg | Wacker Silazane. HMN 0.00177
Polysilxanc) (Hexamethyldisliazanc)
Silicones in  primary Sodium Benzoate 0.0045 |-
Form Citric ACID ANHYDROUS( 2- 0.0033
Hydroxy 1,2,3 Propanc Tricaboxylic
Acid
RHODICARE T ( Xanthan Gum) 0.0013
HEXAMETHYDISILOXANE/Wacker 0.00008
intermediate C 19
Packing Materials Schutz ECO BULK As per |,
MX 1000 policy
Dimethylcyclosiloxane / 0.3486
Dimethylcyelosiloixane mixture (DMC)
/KF-9702-T Methylsiloxanes (Organo-
Inorganic Compoumd)
Wacker AK 10 (Dimethy! polysiloxane) 0.0089
) Silane PC 1220/Geniosil GF 95/ Silane 0.00363
3.Belsil  ADM 31/ USI D 1311/ JH-A 602 Silane Coupling
Belsil ADM  331( Agent
Emulsion of s‘;iliconc Amino Ethyl Amiro Propyl Methyl
Fluid/ Dimethyl | 1000Kg %imethm Silanc) P
Polysilxanc) Ciric  ACID ANHYDROUS( 2|  0.00417
Silicones in  Primary Hydroxy 1,2,3 Propanc Tricaboxylic '
Form Acid
Sodium Benzoate 0.0046 |,
HEXAMETHYLDISILOXANE/Wacker 0.00002 |
intermediatc C-191 i
DEHYQUART A CA (Cetrimonium 0.01008 |,
Chloride) :
4, Belsil UL 1000Kg Dimethylcyclosiloxane ‘ / 05775 |
2899/Belsil UL Dimethylcyclosiloixane mixture (DMC)
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[ 3199/Belsil UL 2799 (

Emulsion of silicone

Fluid/ Dimethyl Wacker Silazane HMN 0.00173

Polysilxanc) Hexamethyldisliazane

Silicones in Primary HEXAMETHYLDISILOXANE/Wacker 0.00009

Form intermediate C 191 '
PLURIOL E 200 (Polyethylenc Glycol) 0.00458 |
Pluronic F 127 Prill / Polaxamer 0.02996 |,
407/Synperonic PE/ F127(Flake) i
RHODICARE T { Xanthan Gum) 0.00166 |.
Citric ACID ANHYDROUS( 2- 0.00326 |
Hydroxy 1,2,3 Propane Tricaboxylic ‘
Acid
Sodium Benzoate (.0045
Packing Materials Schutz ECO BULK As per |
MX 1000 policy ||

/KF-9702-T Methylsiloxancs (Organo-
Inorganic Compoumd)

5. Wacker Antifoam Silfoam SC 120 Anti Foam Compound 0.13
Emulsion SE 47 M/ (Poiy Dimethyl Sijoxanc and Auxiliary)
wacker SD 97 5-Chloro-2- Mecthyl-4 Isothiazolin.3- 0.001
(Emulsion of silicone 1000K g |-20€ (Kathen CG /Microcare ITQ) :
Fluid/ Dimethyl & 0.0005 |
Polysiloxanc) 2-Methyl -4 Isothiazolin-3-  one |
Silicones In Primary (Microcare MT)
form
Wacker PDM Siloxane/ EXT LINEAR/ 0.698
EXT LINEAR T
( Poly Dimethyl Siloxane/ Methyl
Siloxanecs)
6. Belsil DM 970 Iso ‘Tridecanol Ithoxylated / Iso 0.029 |,
(Emulsion of Silicone Trideeyl Alcohot (Lutenso! TO 108/ TO ‘
Fluid/ Dimethyl 1000K s/ TO 6 / TO 3 / TO
Polysiloxane ) 8 | 12 Marlipal © 13 -109 / O 13- 50/ O 13-
Silicones in Primary 30/ O 13-60 Imbentin -~ T 100 90%/ T -
Form 050 /T 030)
5-Chioro-2-  Methyl-4  Isothiazolin-3- 0.001
one {Kathon CG /Microcare ITO)
2-Mecthyl -4-  Isothiazolin-3- onc 0.0005
(Microcarc MT)
Wacker PDM Siloxane/ EXT LINEAR/ 0.4188
EXT LINEAR T
{ Poly Dimethyl Siloxanc/ Methyl
Siloxanes)
Iso  Tridecanol Ithoxylated / Iso 0.029
7.Belsii DM 979 ( Tridceyl Alcohol (Lutensol TO 108/ TO i
Emulsion of Silicones 5 /TG 6 / TO 3 /4 TO
Fluid/ Dimethyl 1000K 12 Marlipal O 13 -109 /0 13- 50/ O 13-
Polysilxone) £ | 30/ O 13-60 Imbentin - T 100 96%/ T -
Silicones in Primary 050/ T 030)
form 5-Chloro-2- Methyl-4  Isothiazolin-3- 0.001
ong¢ {Kathon CG /Microcare ITO) (
2-Methyl -4-  Isothiazolin-3- onc 0.0005
(Microcare MT)
Wacker Plasticizer 1000 (Dimethyi 0.2792
Polysioxanc)
8. Belsil DM 28006/ Wacker PDDM Siloxane/ EXT LINEAR/ 0.525
Belsil 60082M/ Belsil EXT LINEAR T
DM 60082 ( Emulsion 1000Kg | ( Poly Dimethyl Siloxane/ Methyl
of Silicone  Fluid/ Siloxanes)
0.075

Dimethyl

Decamethyleyclopentasiloxane (D5)
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[Polysiloxane)

Silicones in  Primary
Form

Iso Tridecanoi Lthoxylatcd ! TIso
Tridecyl Alcohol (Lutensol TO 108/ TO
5/ TO 6 / TO 3 / TO
12 Martipal O 13 -109/ O 13- 50/ O 13-
30/ O 13-60 Imbentin - T 100 90%/ T -
050/ T 030)

0.01

Marlon AS 3 / Rhodacal S8
A/R/NANSA SSA /F ( Lincar Alky
Benzene Suphonic Acid)

0.05

3-Chloro-2- Methyl-4 Isothiazolin-3-
one {Kathon CG /Microcare ITO)

0.001

2-Mcthyl -4~ Isothiazolin-3-
{Microcare MT)

one

0.0005 |,

Packing Materials Schutz ECO BULK
MX 1000

As per
policy

9.BELSIL DADM
5050 E ( Emulsion of
silicone Fluid/
Dimethyl Polysilxanc)
Silicones in Primary
Form

1000Kg

Wacker AK 60000 Silicone Fluid/
Wacker Fluid 122K { Dimethyl
Polisiloxane

0.4009

Wacker PDM Siloxanc/ EXT LINEAR/
EXT LINEAR T
( Poly Dimethyl Siloxane/ Methyl
Siloxanes)

0.09638 |

Wacker AK 10 (Dimethyl polysiloxane)

0.00255

Silane PC 1220/Geniosil GF 95/ Silane
USI D 1311/ JH-A 602 Silanc Coupling
Apgent

( Amino Ethyl Amino Propyl Methyl
Dimethyoxy Silane)

0.00072

Iso  Tridecanot Ethoxylated / Iso
Tridecyl Alcohol (Lutensol TO 108/ TO
5 / TO 6 / TO 3 [/ TO
12 Marlipal O 13109/ Q 13- 50/ O 13-
30/ O 13-60 Imbentin - T 100 90%/ T -
050/°T 030)

0.0847

HEXAMETHYDISILOXANE/Wacker
intermediate C 191

0.00001

Packing Materials Schutz ECO BULK
MX 1000

As per
policy

10.BESIL DM 5100E
{ Emulsion of silicone
Fluid/ Dimethyl
Polysilxane)

Silicones in Primary
Form

1000K g

Wacker AK 60000 Silicone Fluid/
Wacker Fluid 122K ( Dimethyl
Polisiloxane

0.4985 |

Packing Materials Schutz ECO BULK
MX 1000

As per

policy

11.BELSIL DM 3140
E{  Emuision of
silicone Fluid/
Dimcthyl Polysilxane)
Silicones in Primary
Form

1000Kg

“Wacker PDM Siloxane/ EXT LINEAR/
EXT LINEAR T
{ Poly Dimethyl Siloxane/ Methyl
Siloxancs)

0.459

Marlon AS 3 / Rhodacal 88
A/R/NANSA SSA /F ( Linear Alky
Benzene Suphonic Acid)

0.039

Iso  Tridecanol Tthoxylated / Iso
Trideeyl Alcohol (Lutensol TO 108/ TO
5 / TO 6 / TO 3 [/ TO
12 Marlipal O 13 -109/0 13- 50/ O 13-
30/ O 13-60 Imbentin - T 100 90%/ T -
050/°T 030)

0.049

Wacker TES 28 Ethyl Silicate

0.003

[000Kg |

Wacker PDM Siloxane/ EXT LINEAR/

0.1622

12.BELSIL 551 HP (
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Emulsion of silicone

Fluid/
Polysilxanc)
Silcones in  Primary
form

Dimethyl

EXT LINEAR T
{ Poly Dimethyl Siloxane/ Methyl
Siloxanes)

Silane PC 1220/Geniosil GF 95/ Silane
USI D 1311/ JH-A 602 Silane Coupling
Agent

{ Amino Ethyl Amino Propyl Methyl
Dimethyoxy Silane)

0.01

Iso  Tridecanol LEthoxylated / Iso
Tridecyl Alcohol (Lutensol TQ 108/ TO
>/ TO 6 / TO 3 / TO
12 Marlipal O 13 -109 /0 13- 50/ O 13-
30/ 0 13-60 Imbentin - T 100 90%/ T -
050/°T 030)

0.113

Wacker L.O 66
(Dimethyl Polysiloxanc with Auxiliary)

0.38 ||

Cavasol W7 HP TL/ Cavatex W7 HP
TL
{Cyclodextrin)

0.02 |

13. Wacker Finish
93M/ Finish J52 M(
Emulsion of Amino
silicone Fluid/ Amino
Dimethyl Polysilxanc)
Silicones in Primary
Form

Wacker PDM Siloxane/ EXT LINEAR/
EXT LINEAR T
{ Poly Dimethyl Siloxane/ Methyl
Siloxanes)

0.309 |,

1000Kg

Silane PC 1220/Geniosil GF 95/ Silane
USI D 1311/ JH-A 602 Silanc Coupling
Agent

( Amino Lthyl Amino Propyl Methyl
Dimethyoxy Silane)

0.0432

Iso  Tridecanol TEthoxylated / Iso
Tridecyl Alcohol (Lutensol TQ 108/ TO
5/ TO 6 / TO 3 [/ TO
12 Marlipal O 13 -109/0Q 13- 50/ O 13-
30/ 0O 13-60 Imbentin - T' 100 90%/ T -
050 /T 030)

0.2472

14. PowerSoft 180/
Powersoft  180M  (
Emulsion of Amino
silicone Fluid/ Amino
Dimethyl Polysilxane)
Silicones In Primary
Form

1000K g

Wacker PDM Siloxane/ EXT LINEAR/
EXT LINEAR T
( Poly Dimethyl Siloxanc/ Methyl
Siloxancs)

0.3744

Silane PC 1220/Geniosil GF 95/ Silanc

USID 1311/ JH-A 602 Silanc Coupling
Agent

( Amino Ethyl Amino Propyl Methyl
Dimcthyoxy Silane)

0.0254 |

Iso  Tridecanol Ethoxylated / Iso
Tridecyl Alcohol (Lutensol TO 108/ TO
5/ TO 6 / TO 3 [/ TO
12 Marlipal O 13 -109/ 0 13- 50/ O 13-
30/ O 13-60 Imbentin - T 100 90%/ T -
050/ T 030)

0200 |

ase No.:157/24/87-
LC1/2018

RA may take consequential action as per Policy / Procedures

[Party Name: KRISHNA ~ [Mect No/Datc:8/87-
ILAMICOAT PVT. LTD
|

! M‘% Kot i

¥

ALCL/2019
28.08.2019
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mQuie RLATFile Lic.No/Datc:0710110349 [ W;
01/87/050/00963/AM19/  |:07/24/040/00196/AM ] 701092016 é

i
|
[
| |Fnlc No. 01/87/050/00963/AM 19, the Committee decided to ratify the llccnsc as under:-
I
|

EXPORT [1GM QUANITY IMPORT FTEM QUANITY |,
LDPE FILM
NET CONTENT OF IMPORT LDPE  OFF GRADE '

b
C 1 [mEM N pxporr | P3#09520Ke | GpaNyLES 25000.000K g
| | PRODUCT S 23809.52 KGS l

RA may take consequcnhal action as per Pollcy / Procedures

|Case No.:187/24/87- ‘Party Name: KRISHNA ~ Mect No/Datc:8/87-  Status: |
ALC1/2018 lLAMICOAT PVT.LTD ALC1/2019 Approved

'28.08.2019 ;
HQ File [RLA File Lic.No/Date:0710110643 -

I 01/87/050/00993/AM19/ I 07/24/040/00262//\1\/[17/ 1] 11.2016

IDLClSl(m Based on the cxammanon of thc, case of ﬁrm by l‘cchmcal Expcrt (Consultant {SK}) \
in File No. 01/87/050/60993/AM19, the Committee decided to ratify the license as under subject to |
lMlmstry of Environment and Forest’s approval since Import Item No.2 is Printed Rejected Polyester .

I-llm -
!6 ! EXPORT ITEM QUANITY IMPORT ITEM QUANITY |,
| [HDPE FILMS
v NET CONTENT OF IMPORT HDPLE OFF GRADE .
| ITEM IN EXPORT PRODUCT | 22809-320Kg | :p ANULES 25000.000Kg ,
| 1| 1823809.52 KGS
o POLY OVERLAY TFILMS POLY OVERLAY
1 ' SLITTED AND REWINDED, (PRINTED  REJECTED
! NET CONTENT OF IMPORT | 71428.570Kg | POLYESTER FILM) IN | 72143.000Kg |
: ITEM IN EXPORT PRODUCT DIFFERENT SIZE AND
i ; IS 71428.57 KGS WIDTH JUMBO ROLLS
i RA may take conscquenhal actmn as per Pollcy / Procedures

| |Casc No.:9/20/80- [PartyName: " Mect No/Date:8/87-  [Status:

' |ALC2/2016 INJECTOPLAST PVT.LTD |ALC1/2019 ]Rejectcd

i '28.08.2019 }
1 ]

+ HQ File IRLA File \Lic.No/Date:0610038494 |

;:01/80/050/00452/AM 17/ | 06/24/040/00026/}\\/“7/ 30.1 I 2016 |

- S —— —_—

I

| Decision : The committce notcd that a DL was issued to firm on 21 05.2019, which was I'ollowc:d=
I by a rcminder on 05.08.2019. However, firm has net replied to the DL. Therefore, commlttcci
i Idecided to reject the casc.

v S b m——— 2 e o s T —

["lcase No.3924i87- Pa}t"y' Namc: KRISHNA ~ Mect No/Date:8/87-  [Status:
| |ALC1/2018 LAMICOATPVT.LTD  |ALCI/2019 |Approved
! 28.08.2019 , :
HQ File i  |RLA File " Lic.No/Date:0710111480 |

0]/87/050/00845/AM 16/ 07/24/040/0001 SIAM 18/ 26. 04 2017

‘ DCClSlon Based on thc cxamination of lhc case of firm by Icchmcal Expcrl (Consultant {SK})
| |in File No. 01/87/050/00845/AM19, the Committce decided to ratify the license as under:- !

; ' EXPORT ITEM QUANITY IMPORT ITEM QUANITY _
: % LDPE E ILM 23809.520Kg [ LDPE  QFF  GRADE | 25000.000Kg | !
9

A//} /aj,lqnpaa"

" [Ju
LAY
I [}
e . f wiinv

n‘

'
U sz v v, v v "ot



' | [NET CONTENT OF IMPORT
! ITEM  IN  EXPORT
PRODUCT IS 23809.52 KGS

RA may take consequentia)l action as per Policy / Procedures

GRANULES l !

| CaseNo.:66/24/87-  IParty Namo. KRISHNA Meet No/Datc:8/87-  IStatus: ;
. ALC12018 LAMICOAT PVT.LTD  IALCJ/2019 ‘Approved'
D 128.08.2019 ! .
. IHQ File IRLA File Lic.No/Date:0710112025 | i

| 01/87/050/00872/AM19/ 07/24/040/00122/AM18/ 16, 08 2017

i i
F Decxsmn Bascd on thc examination of the casc of f irm by 1&:0hmca[ Expert (Consultant {SK}) ‘
| |in File No. 01/87/050/00872/AM19, the Committee decided to ratify the license as under:-
I
|

DeClSlon { The committee considered the mail of the firm, wherein it was mentioned thati
Advance Authorization has been issued on repeat basis and no need of fixation of norms. T herefore, |
commtttce dec1dcd to withdraw the case. ;

9 i EXPORT ITEM QUANITY IMPORT ITEM QUANITY i
| HDPE FILM *
; NET CONTENT OF IMPORT HDPE OFF GRADE
i g N EXPORT | S2380.950Kg | oot o 55000.000Kg |1
.| | PRODUCT IS 52380.95 KGS -
.+ |'LDPE FILM
" | | NET CONTENT OF IMPORT LDPE  OFF GRADE
.. |mEM N Export | 32380-950Ke | cpaNULES 35000.000Kg
|+ | PRODUCT IS 52380.95 KGS |
P RA may take consequential action as per Policy / Procedurcs |
| [CaseNo.4/18/87-  [Party Name: SERVEWELL, [Moet No/Date-8/87- Status:
| ALC12018 IHOUSEHOLD ALC1/2019 ‘Withdrawn
P IAPPLIANCES 128.08.2019 |
E1 'HQ File IRLA File e No/Date:0310815577 1 0. 07.2019
' 0 i :01/87/050/00453/AM19/  |:03/95/040/00434/AM18/  |06.09.2017 .

N [ R e s S i 1 s o 1

: iCaseﬁo28/lt§7§:l—n o Party Name: SNF i INDIA] ‘Meet No/Datc:8/87- 'Status:
IALC1/2018 PVT. LTD., ALC1/2019 Rejected
28.08.2019 |

!

; e

., tHQ File (RLA File Lic. No/Date:2610012840
§1 ! 01/87/050/00477/AM19/ :26/24/040/00003/AM19/ 113.06.2018

|

lDecmon The committee noted that a DL was issued to firm on 21.05.2019, which was followed
by a reminder on 05.08.2019. However, firm has not replicd to the DL. Thercfore, committee
gdcmdcd to rc:Jcct the casc. i

" [Case No.:42/18/87- Party Name: SNF [INDIA]  Meet NoDatc:3/87-  [Status:
ALC1/2018 PVT. LTD., IALC1/2019 Rejected |
28.08.2019
HQ File RLA File Lic.No/Date:2610012841

o i

12 :01/87/050/00491/AM 19/ 126/24/040/00001/AM19/ '13.06. 2018

i Decision : The committee noted that a DL was issued to firm on 21.05. 2019 which was followed
| by a reminder on 05.08.2019. However, firm has not replied to the DL. Therefore, commlttee,
| dCCldCd to reject the case. '
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‘Ea;gNo.:SIBISO— 7 [Party Name: HINDUSTAN

. IMcct No/Tate:8/87- Status:
ALC2/2018 RUBBER INDUSTRIES [ALC]IZO 19 Approved
28.08.2019
iHQ File 'RLA File ILic.No/Datc:05104069 |
<01/80/050/00128/AMI19/ :05/23/040/00135/AM19/ 39 '
21.06.2018 |

Decision : Based on the technical comments of Department for Promotion of Il;dustry and
dnternal Trade furnished vide their communication No. P-47011/237/2016/-TSW , Committee

(decided to ratify license as under: ;

EXPORT ITEM

QUANITY

IMPORT ITEM

QUANITY

RUBBER ROLLERS FOR
AUTOMATIC RICE MILL
MACHINERY 10"
[CONTAINING NET
CONTENT OF RUBBER
PART 49600Kg}

8000Number

ACRYLONITRILE
BUTADIENE
RUBBER

19664.4K g

PRECIPITATED
SILICA

6224.4Kg

RUBBER
CHEMICALS
ACCELERATOR
VIZ STEARIC
ACID, SULPHUR,
SILICON OIL, ZINC
OXIDE,CBS, TDQ,
TITANIUM ETC

&

1478.4Kg

BONDING

AGENTS FOR
BONDING OF
RUBBER & METAL
SHELIL/SLEEVE,
CHEMLOK
COLOUR

&

160.0Kg

CHINA CLAY

24544, 8Kg

lOIl
METAL/ALUMINIUM
SHELL/SLEEVE/DRU
M

Net to Net
in Number

Note: There will be value cap
values of export as per General

for Ifem No.3

and should not exceed

Note of IH.B, Procedure VoIl

7% of FOB

RUBBER ROLLERS FOR
AUTOMATIC RICE MILL
MACHINERY 14"
[CONTAINING NET
CONTENT OF RUBBER
PART 4050Kg}

500 Number

ACRYLONITRILE
BUTADIENE
RUBBER

1459.5Kg

PRECIPITATED
SILICA

482.5Kg

RUBBER

CHEMICALS &
ACCELERATOR VIZ
STEARIC ACID,
SULPHUR, SILICON

129.7Kg

A TSN~

ST

oy




| OIL, ZINC !
i OXIDE,CBS, TDQ, i
‘ TITANIUM ETC |
BONDING AGENTS
FOR BONDING OF
| RUBBER & METAL

METAL/ALUMINIUM | Net to Net
SHELL/SLEEVE/DRU | in Number
M
Note: There will be value eap for Item No.3 and should not exceed 7% of FOB
values of export as per General Note of H.B. Procedure Vo. 11

5 SHELL/SLEEVE, 14.0Kg

| CHEMLOK & |
j COLOUR |
| CHINA CLAY 21662Kg | |
| 1" :

I
[l

I
i RA may take consequential action as per Policy / Procedures l

e+ o, — o a

T Icase No.:8/1 6/87- - Patty Name: TEGA Meet Nc;;’t)-;t_c;:8f87— gStatus: !
i ALC1/2018 INDUSTRIES LIMITED iALC1/2019 Deferred |
i 128.08.2019 ;
| [HQFile RLA File |Lic.No/Date:0210208570 | |
| 01/87/050/00305/AM19/ 02/24/040/00058/AMI 9/ 16 07 2018 |
! Decxsmn The Commlttec considercd the casc as per agcnda and decided to issue deficiency
F letter to the authorization holder for submission of the following information and deferred the case:- !
i14
| 1a) To indicatc composition of export preduct and confirm whether it is rubber compound or rubber
' product E
i

b) To give specific grade of Synthetic Rubber and Natural Rubber to be used in manufacturing the

product !

c) Material balance with calculation for requirement of raw materials giving indigenous items to be |

used in manufacturing the export product ‘
| [Case No.:19/18/87- [Party Name: SHIVA Meet No/Date:8/87-  IStatus:
' JALC1/2018 PHARMACHEM LTD ?ALC1/2019 Approved

‘ 128.08.2019 ;

HQ File - ReaTwe T  Lic.No/Date:3410044412 | !
Lo 01/87/050/00468/AM19/ 34/24/040/00102/AM19/ 09 08. 20]8 !
I Dec:sxon Based on the exammatlon of the case of firm by Techmcal Expert (Consultant {SK})'
! in File No. 01/87/050/00468/AM19, the Committee decided to ratify the license as under:-

(
15 EXPORT ITEM QUANITY IMPORT I'TEM QUANITY
I

SOFT ACRYLIC EMULSION
( SPCRYL EOQFG / SPCRYL
BOFGL / SPCRYL EFG /
SPCRYL EHG) |  500000Kg

Styrene Ethyl Hexyl acrylate STYRENE 53224.50Kg
Co-Polymer latex & resin
[NON VOLATILE MATTER

! | CONTENT 47-48%}

g ALFA METHYL | 13518.40Kg

12
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| STYRENE -
ACRYLIC ACID 18026.20Kg |
r BUTYL ACRYLATE 22533.90Kg
2 ETHYL  HEXYL f
! ACRYLATE 135569.8K g

RA may take consequential action as per Policy / Procedures

|Case No.:21/18/87- [Party Name: SHIVA Mect NoMDate:8/87-  [Status: |
ALC12018 IPHARMACHEMLTD ~ 'ALCI/2019 Approved -
o i 28.08.2019 |
. [HQFilc RLA Fiie ILic.No/Date:3410044411 |

: [:01/87/050/00470/AM 19/ :34/24/040/00104/AM 19/ 109.08.2018

LT,

Decision : Based on the examination of the casc of firm by Technical Exp;rt_ {Consultant {SK};'
in File No. 01/87/050/00470/AM 19, the Committee decided to ratify the license as under:- F
i

I
|
]

i EXPORT ITEM QUANITY IMPORT ITEM QUANITY
" | RESIN  DISPERSION (
116! | SPCRYL 160 E / SPCRYL 160
| MEA /SPCRYL 60 ECO/ 61/
63 / 75 ECO) SO
Styrene Methyl Mothacrylate 300000K.g STYRIENE 23977.6Kg
Co-Polymer latex & resin
, | INON VOLATILE MATTER ’
© 1 | CONTENT 35-36%}
' ALFA METHYL
B STYRENE 31684.7Kg
ACRYLIC ACID 31684.7Kg |
| BUTYL ACRYLATE 3996.2K g
RA may take consequential action as per Policy / Procedures
| ICase No.:22/18/87- |i’artyNamc: SHIVA  IMeet No/Date:8/87- IStatus:
| 'ALCI/ZOIS PHARMACHEM LD ALCI2019 Deferred
| | 128.08.2019
PoEQEl T T T T RiARe T T Lic.No/Date:3410044470 ~
. 01/87/050/0047 1/AM 19/ :34/24/040/00105/AM19/ 05.08.2018 5‘
| B e e .l I

r - - - N T
17 'Decision : The Committee considered the casc as per agenda and decided to issuc deficicncy
letter to the authorization holder for submission of the following information and deferred the case:-

]
t
'

;@) Firm may clarify why the quantity of Import shown in the Matcrial Balance is different than
:quantity allowed in the License
I

!Ca-se No.:iﬂ_lsﬁ— - ﬁ’arly Name: SHIVA iMeet No/Date:8/87- _-fﬁa_tu_s:_ -
ALC1/2018 IPHARMACHEM LTD ALC1/2019 IDeferred

: | 28.08.2019 , :
IHQ Tile ~RLA File 'Lic.No/Date:3410044413 :

¢01/87/050/00473/AM 19/ 1:34/24/040/00107/AM 19/ 09.08.2018 f

'8 Decision : The Commitee considered the casc as per agenda and decided to issuc deficicncy
1

llctter to the authorization holder for submission of the following information and deferred the casc:- ,
1 |
|a) Bifurcated quantity of Latex and Resin separately along with their percentage numb.cr‘ o

b) Material balance furnished is not matching with the quantity of different raw materials indicated

in the licence. Import item No. 2 is not indicated in the matcrial balance.
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[ [Case No.:46/19/87-

[Party Name: SHIVA

PHARMACHEM LTD

f

| !ALCI/ZUIS
E l
P

'HQ File

i 01/87/050/00540/AM19/

RLA File
34/24/040/00 10 1/AM 19/

* ILic.No/Date:3410044408

fMeet No/Date:8/87-
ALC1/2019
28.08.2019

Status: |
]
Approved :

109.08.2018 |

i iDe(:lsmn Based on the examination of the cas

e of firm by Fcchmcal Expcrt (Consultant {SK})

in File No. 01/87/050/00540/AM19, the Committee decided to ratify the license as under:-

j EXPORT ITEM QUA:NI'I'Y IMPORT ITEM QUANITY
' 19 ‘| HARD ACRYLIC
7+ | EMULSION ( SPCRYL EQH /
I | SPCRYL EO) ;
| | Styrenc Methyl Methacrylate 1500000Kg | STYRENE 493420.80Kg
i | Co-Polymer latex & resin
¢ | [NON VOLATILE MATTER
} CONTENT 47-48%}
o ALFA METHYL
: i STYRENE 48802.20Kg
Lo ACRYLIC ACID 55804.60Kg
Lo BUTYL ACRYLATE 139418.50Kg
b RA may takc consequential action as per Pohcy / Procedures
~iCase No.:20/18/87- {Party Name: SHIVA Mcct No/Date:8/87-  [Status:
IALC1/2018 IPHARMACHEM LTD ALC1/2019 Approved
| '28.08.2019 ( i
HQ File ~ RLATFile © LicNoMate:3410044422|
01/87/050/00469/AM19/ i 34/24/040/00103/AM19/ 16 08.2018
DeCISlon Bascd on thc cxamination of the case of ﬁrm by Technical Experl (Consultant {SK})'
in File No. 01/87/050/00469/AM 19, the Committce decided to ratify the license as under:- :
! EXPORT ITEM QUANITY IMPORT ITEM QUANITY
20! | SPECIALITY — EMULSION
; ! | (SPCRYL HMR 45/ SPCRYL !
or) - '
‘ . _ METHYL ;
{ Styrene Ethyl Ac.rylatc Co- 1500000K g METHACRYLATE 411561.80Kg
l Polymer latex & resin
f [NON VOLATILE MATTER
| i | CONTENT 44-46%}
o ETHYL ACRYLATE 79654.82Kg,
METHACRYLIC ACID 66381.39Kg
ACRYLIC ACID 159295.37Kg
: RA may | takc consequentlal acl' n as per Pqu:y / Procedurcq |
‘Case No.:23/18/87- Party Name: SHIVA Mect No/Datc:8/87- Status:
iALC 1/2018 'PHARMACHEM LTD ALC1/2019 Approved
| i 28.08.2019
iHQ File T !Rﬁ-ﬂ\wﬁwwmww N "Lic.No/Date:3410044423 1
i i 01/87/050/00472/AM19/ I 34/24/040/00106/AM19/ 16.08.2018
E Declsmn Based on the examination of the casc of firm by Technical Expert (Consultant {SK}) :

lin File No. 01/87/050/00472/AM 19, the Committee decided to ratify the license as under:-

b
i
| EXPORT ITEM _ QUANITY IMPORT ITEM QUANITY |
| [ ACRYLIC RESIN ( SPCRYL | 2000000Kg | STYRENE 553359.68Ke |
14
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MOFG / SPCRYL LOTFG /
SPCRYL HOFG / SPCRYL
t | LOP / SPCRYL 160 / |
SPCRYL 170)
Styrcne Methyl Methacrylate
Co-Polymer latex & resin

[NON VOLATILE MATTER
CONTENT Min. 99%]} :

|

| ALFA METHYL

| STYRENE TTBI290Ke |
! ACRYLIC ACID 737812.90Kg |
! BUTYL ACRYLATE 92236 60Kg

RA may take consequential action as per Policy / Procedures

‘Case No.:51/21/87- [Party Name: RELICAB Meet No/Date:8/87-  [Status:
'ALC1/2018 ‘CABLE 'ALC1/2019 ‘Rejected
MANUFACTURING 28.08.2019 |
O LIMITED ‘ |
122 [HQ File RLA ¥ile ~ 'Lic.No/Date:0310823145 ‘
! i

:01/87/050/00600/AM 19/ ::03/95/040/00463/AM 19/ 20.08.2018

Decision : The committee noted that a DI was issued to firm on 21.05.2019, which was foliowed :
+  |by a reminder on 05.08.2019. However, firm has not replied to the DL. Therefore, committee :
| |decided to reject the case. ;

C mmr— - — = = —_— — e — e m e r——— ——— —_——
I [Case No.:42/19/87- Party Name: JINDAL ~ Mect No/Datc:8/87-  [Status: |
ALC1/2018 SPECIALTY TEXTILES  |ALC1/2019 Deferred |
LTD 28.08.2019 |

' OHQFle [RLA File Lic.No/Date:3010104445 [ !

“ f:O 1/87/050/00536/AM 19/ :30/24/040/00028/AM 9/ i18.09.2018 I |

3 ‘Decision : The Committee considered the case as per agenda and decided to issuc deficiency

lletter to the authorization helder for submission of the following information and deferred the case:-

Ia) Percentage composition of Fabric and PVC Compound is shown as 115%. whereas it should be
100%. Hence firm may clarify the same; '

b) Bifurcation in the quantity of Flex Banner and PVC Film and inputs required for cach export
scparatcly.

‘_ - Case No.:1_2272_1l87—“ T If’_;rti'iar_na JINDAL 'Mect No/Date:8/87- Status: :
,  |ALCL/2018 SPECIALTY TEXTILES ALC1/2019 Deferred
| LTD |28.08.2019

QR ” RLA Tile ~ILic.No/Datc:3010104495 |
| :01/87/050/00671/AM19/  [:30/24/040/00035/AM19/  [08.11.2018

|
I
i

24 — -- — - _i
Decision : The Committce considered the casc as per agenda and decided to issue deficiency

Jetter to the authorization holder for submission of the following infermation and deferred the case:- |

|
L

; Ia) Percentage composition of Fabric and PVC Compound is shown 115%. whereas it should be
| 1100%. Henee firm may clarify the same;

i iCase No.:201/24/87- Parly Name: STIC-ON ~ Mcet No/Date:8/87-  [Status:

s {ALC1/2018 PAPERS PVT LTD 'ALC1/2019 IDeferred

P 28.08.2019 . k
15

F«N«' Ty :_lf'f”’;*mw‘*Ar‘
G HE S0 v am YDy, DGET
Sy o, 07 T ASE L RDGE]
T arfeun wu aEnT Hc T
winistry of Comrmarce & Ingustry
FeT MEA, e
Udyog Bhawan, Moy Dbl



P
!
f
f
|
i
i
f
i

i
i

26

HQFle
£01/87/050/01007/AM19/

|

a) To indicate specification/details of Silicon to be used in

j:01/87/050/01014/AM]9/ 5:03/94/040/00731/AM19/ 65
i

ﬁ)ecis-io.:w:‘

:
!
!
!
i

Decision

ALC1/2018

“RLATile
[:09/24/040/00466/AM19/

ib) Past production of export products vis-a-vis consumption of all the raw
;Silicon} for the last three years duly certified by Charted Accountant

c) Calculation for requirement of Silicon raw material in the ma

~ RLA File

31.12:2018

i The Committee considercd the casc as per agenda and decided
letter to the authorization holder for submission of the following information and

ALC1/2019
28.08.2019

' %EST&G/D“&E:E)9T6”6€%T6T o

deferred the case:- !

the manufacturing of export product

materials {including

'Party Name: CEATLTD. [Mect No/Date:8/87-  IStats:

IApproved

101.01.2019

" ILic.No/Date:03108260 |

Internal Trade furnished vide their communication No. P-4701 1/237/2019/-TSW
decided to ratify license as under:
EXPORT ITEM QUANITY IMPORT ITEM QUANITY
REQUIRED
FOR 100MT
OF EXPORT
PRODUCT
Passenger Car &  Utility
Vehicle Radial Tyre {Tubeless | 500000 | Natural Rubber 20.97
Pneumatic}
Bromobutyl Rubber 2.571
Synthetic Rubber SBR
1502 574
Synthetic Rubber SBR _
1723 8.0128
Synthetic Rubber SBR
1739 0.1673
Synthetic Rubber PBR 7.90
Nylon Tyre Cord 4.36
Fabric - Dipped
Carbon Black 25.639
Synthetic Resin 1.064
Stearic Acid 0.593
Micro Crystalline Wax 1.613
Rubber Chemicals - 0.103
Retarders
Structol 0.130
Silane 0.106
Sillica 0.033
Misc Chemicals 1.25
Monobond 680C 0.0423
Adhesive Agent 0.0300
Rubber Chemicals - 1.067

16
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, Committee !



Note: There should be a value cap on rubber chemicals { Antioxidant, Aceelerators !
and Retarders} and Misc. Chemicals as per general note 8 of the Hand Book of !
Procedure, Vol.II

Rubber Chemicals - 0.557
! Accclerators
Rubber precess il 1.33
Bead wire 3.377
Insoluble Sulphur 0.810
Stecl Tyre Cord 7.142
! Zine Oxide 1.689
P Synthetic Rubber 1.567
g SSBR
! i
i
\

RA may take consequential action as per Policy / Procedures

- CT:;s‘c _1\1-;.:108/23/8% o Party Name: CREST N ‘Meet No/Date:8/87- Status:
ALC1/2018 COMPOSITES & ALC1/2019 Approved
PLASTICS PVT. L'ID. 128.08.2019 ;
HQ File RLA File 'Lic.No/Date:0810144276 ;
01/87/050/00806//\1\/119/ 08/24/040/00306/AM19/ :09.01 2019 '

Declswn Bascd on the exammatlon of the case of firm by 'lcchmcal Expert (Consultant
{DNM}) in File No. 01/87/050/00806/AM19, the Committee decided to adopt following norms:-

EXPORT I'TEM QUANITY IMPORT ITEM QUANITY
i | UNSATURATED MONO  PROPYLENE
27, | POLYESTER RESIN Ke | gLycoL 0.0489Kg |
b PURIFIED ’
b ISOPHTHALIC ACID 0.0648Ke | |
MONO ETYLENE
1 LY COL 0.0197Kg |
! MP DIOL GLYCOL 0.0578Kg |
; PHATHALIC
: ANYDRIDE 0.0188Kg
C MALFEIC ANHYDRIDE 0.2063Kg | |
P STYRENE MONOMER 03272Kg | |
P RA may take conscqucnhal actlon as per Policy / Proccdures |
[ [Case No.:224/24/87- Party Name: COLORPLAST [Mcet No/Date:8/87-  [Status: |
" JALC1/2018 SYSTEMS PRIVATE ALC1/2019 ‘Approved ;
L ILIMITED 28.08.2019
' HQFle * [RLA File |Lic.No/Date:0510409361 | |

:01/87/050/01030/AM19/ l 05/23/040/00402/AM19/ 16.01.2019

Decmlon Bascd on the examination of the case of firm by Technical Expert (Consultant {SK})
iin File No. 01/87/050/01030/AM19, the Committee decided to ratify the license as under:-
i

28 I EXPORT ITEM QUANITY IMPORT ITEM QUANITY ‘
I} 1. Printed Plastic Cards 1.Calendared  Plastic  Sheet |
.| (11538461 Nos) (PVC/ABS, PVC/AD, Credit .
P | (Using Calcndared Card Core, PET-G)
! Plastic Sheets 60.000MT (60+/-10%, 801/-10%, égstifthg in '
| PVC/ABS, PVC/AD, Rt 100-+/10%, 120+/-10%, 150+/- Export Product
i | | Credit Card Core, 10%, 185+/-10%, 240+-10% i
! PET-G of ({60+/-10%, 280+/-10%, 350+/-10%, 700+/- ‘
‘ 80+/- 10%, 100+/10%, 10% & 800}/-l0% Micron)
17
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120+/-10%,
10%,
240+/-10%
10%, 350+/-10%,
TO0+/-10% & 800+/-
10% Micron) & other
consumable

150+/-
185+/-10%,
2804/~

2. Cards Incorporating
a Magnetic  Stripe
(14423076 Nos)
(Using Calendared
Plastic Sheets
PVC/ABS, PVC/AD,
Credit Card Core,
PET-G of ((60+/-10%,
BO-+/-10%,  100:+/10%,
120+4/-10%, 1504/~
10%, 185-+/-10%,
2404/-10% 280+/-
10%, 350++/-10%,
700+/-10% & B00+/-
10% Micron),
Magnetic  stripe
holograms &  other
consumable

2.Printing Ink
{Consumable for Printing on
Cards)

75.000MT

1200.000Kg

3. Smart Cards-Sim
Cards (20,00 000 Nos)
(Using Calendared
Plastic Sheets
PVC/ABS, PVC/AD,
Credit Card Core,
PET-G of ((60+/-10%,
80+/-10%, 100+/10%,
120-4+/-10%, 150+/-
10%, 185+/-10%,
240+4/-10% 280-+/-
10%, 350+/-10%,
700+/-10% & 800+/-
10% Micron),
Magnetic  siripe, &
other consumable

3.0ffsct Image Plates

11.000M1 (Consumable for Printing )

1200.000Number i

4. Smart Cards-
Memory Cards (20,00
000 Nos)
(Using Calendared
Plastic Sheets
PVC/ABS, PVC/AD,
Credit Card Core,
PET-G of ((60/-10%,
80+/-10%, 100+/10%,
1204/-10%, 150+
10%, 1854/-10%,
240+/-10% 280+/-
10%, 350+/-10%,
700+/-10% & 800H/-
10% Micron),
Magnctic  stripe, &
other consumable

4 Printing  Rubber  Blankets
{(Metal Back)
{Consumable  for  Printing
Purpose 525x415x1.63 MM +/-

5% )

11.000MT

60.000Number

3, Smart

Cards

11.000MT | 5. Lamination  Plates

120.000Number f
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{7(20,00,000 Nos)

Tx40

Glossy/Matt/Ultragloss/Uitrasitk
304x493x0.8mm,
609x493x0.8mm, (+/-5%)

6. Printing Rubber Blankets

ROLLIN UVE

(1.95x770x678 mm, 1.95x 60.000Number
770x590mm, 1.95x150x150mm

+/-5%)

7. Inking Roller- Roller,

Distributing roller, Duct Roller,

Bridge Roller 12.000Number
{Consumable for Printing )

8. Laminating Varnish 12.000Liter
9. Calendared Plastic Sheet

(PVC/ABS, PVC/AD, Credit

Card Core, PET-G)

(60+/-10%, 30+-10%, | ooREKE
100+/10%, 120+-10%, 150+ | S0 et |
10%, 185+/-10%, 240+-10% | “XPport Product
2804-/-10%, 350+/-10%, 700+/-

10% & 800+/-10% Micron)

10. Printing Ink

{Consumable for Printing on 1500.00Kg |
Cards) '
11.0ffset Image Plates

{Consumable for Printing ) 500.000Number
12. Printing Rubber Blankets

(Mctal Back)

(Consumable  for  Printing 75.000Number
Purpose 525x415x1.63 MM /-

5%)

i3. Lamination Plates

x40

Glossy/Matt/Ultragloss/Ultrasilk | 150.000Number

304x493x0.8mm,
609x493x0.8mm, (+/-5%)

14. Printing Rubber Blankets
ROLLIN UVE
(1.95x770x678 mm, 1.95x
770x590mm, 1.95x150x150mm
+/-5%)

75.000 Number

15. Laminating Varnish

15.000 Liter

16. Coated PVC B0 Micron, 60
Micron BQUY 485x295mm (+/-
5%) with 8x12.7mm Black
Magnetic stripes 2750 Oc

8625.000Kyg ||

17. Hologram -Silver Foil Dual
Blocks LCP1/2, New silver
debit, Helo Visa Dove Mini
2M/AL-CRP2-F,
2M/385-CRP2-F, Holo Visa
Dove-385 CRP2-F (Net to Net
Basis)

Net to Net |

18. Inking Roller- Roller,
Distributing roller, Duct Roller,
Bridge Roller
(Consumable for Printing )

24.000Number

. 19. Calcndared Plastic Sheet

1.359Ke/Kg
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(PVC/ABS, PVC/AD, Credit | Content in
Card Core, PET-G) | Export Product
(60-+-10%, 80+/-10%,
100-+/10%, 120+/-10%, 150+/-
10%, 185+/-10%, 240+/-10%
280+/-10%, 350+/-10%, 700+/-
10% & 800+/-10% Micron)

20. Printing Ink
{Consumable for Printing on 222.000Kg
Cards)

21, Offset Image Plates

(Consumable for Printing ) 220.00Number !

22. Printing Rubber Blankets
(Metal Back) ;
{Consumable  for  Printing 11.000Number
Purpose 525x415x1.63 MM +/-
5%)

23. Lamination Plates
x40
Glossy/Mait/Ultragloss/Ultrasilk 22.000Number |,
304x493x0.8mm,
609x493x0.8mm, (+/-5%)

24. Printing Rubber Blankets
ROLLIN UVE
(1.95x770x678 mm, 195x 11.000Number |:
770x590mm, 1.95x150x150mm :

+-5%) :
25. Laminating Varnish 2.000Liter
26. Coated PVC 80 Micron, 60

Micron BQU9 485x295mm (+- | oo keKe |
o . Content in
5%) with 8x12.7mm Black Exvort Product i
Magnetic stripes 2750 Oc Xport Troaue
27. Inking Roller- Roller,

D1§tr1butmg rotler, Duct Roller, 2 000Number
Bridge Roller :
(Consumable for Printing )

28, Calendared Plastic Sheet’

(PVC/ABS, PVC/AD, Credit

Card Core, PET-G)

(60+-10%, 80+/-10%, é’ié&ﬁf“g "
100+/10%, 120+/-10%, I150+/- Export Product
10%, 185+-10%, 240+/-10% | P

280+/-10%, 350+/-10%, 700+/-

10% & 800+/-10% Micron)

29. Printing Ink :
{Consumable for Printing on 220.000Kg |,
Cards)
30. Offset Image Plates 220.000Number |

{Consumable for Printing )

31. Printing Rubber Blankets
(Metal Back)
{Consumable  for  Printing 11.000Number
Purpose 525x415x1.63 MM +/-

5%)

32. Lamination Plates

x40

Glossy/Matt/Ultragloss/Ultrasilk 22.000Number
304x493x0.8mm,

609x493x0.8mm, (-+/-5%)
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i 33. Printing Rubber Blankets
ROLLIN UVE
§ (1.95x770x678 mm, 1.95x
! T70x590mm, 1.95x150x150mm
I +/-5%)

11.000Number

7 {

5%} with 8x12.7mm Black
Magnetic stripes 2750 Qe

34. Laminating Varnish 2.000Liter

35. Coated PVC 80 Micron, 60

Micron BQUY 485x295mm (+/- | |339KeKe
Content in

Export Product

36. Inking Roller- Roller,
Distributing roller, Duct Roller,
; Bridge Roller
| (Consumable for Printing )

2.000Number

! 37. Calendared Plastic Sheet
(PVC/ABS, PVC/AD, Credit
| Card Core, PET-G)
| (60-+/-10%, 80-+/-10%,
If I 100-_1'/10%, 120+/-10%, 150+4/-
E 10%, 185+/-10%, 240+/-10%
r 280+/-10%, 350+/-10%, 700+/-
10% & 800+/-10% Micron)

1.359Kg/Kg
Content in
Export Product

38. Printing Ink
{Consumable for Printing on 220.000Kg
Cards)

39 Offset Image Plates
{Consumable for Printing )

220.000Number

40. Printing Rubber Blankets
{Metal Back)

{Consumable for Printing
Purpose 525x415x1.63 MM +/-
5%)

11.000Number

41. Lamination Plates
x40
Glossy/Matt/Ultragloss/Ultrasilk
304x493x0.8mm,
609x493x0.8mm, (+/-5%)

22.000Number |’

42. Printing Rubber Blankets
ROLLIN UVE
(1.95x770x678 mm, 1.95x
770x590mm, 1.95x150x1350mm
+{-5%)

11.000Number

43. Laminating Varnish 2.000Liter
44. Coated PVC 80 Micren, 60 | .

; Micton BQUY 485x295mm (- | (o0 N BNE

. ontent n

5%) with 8x12.7mm Black Export Product
Magnetic stripes 2750 Oc P
45. Inking Roller- Roller,
Distributing roller, Duct Roller, 2.000Number

Bridge Roller

{Consumable for Printing )

Note:- For the Import Items in which quantity is allowed as applied
together is restricted to 100% of FOB Value.

for, CIF value all

RA may take consequcnllal actlon as per Policy / Proccdurcs

ICase No.:256/24/87-  |PartyName: RV.R.  [Meet No/Date:8/87-
29 !ALCI/ZOIB TECHNOLOGIES LTD,  |ALC1/2019
| . 128.08.2019
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|

;HQ Tile RLA File Lic.No/Date:05104095 ‘M
:01/87/050/01062/AM19/ :05/24/040/00622/AM19/ |58
|

| 101,02.2019 ! |

‘Decision : Based on the technical comments of Department for Promotion of Industry and'
iIntcrnal Trade furnished vide their communication No. P-47011/144/2019/-TSW dated !
123.08.2019 , Committce decided to ratify license as under:

| EXPORT I'TEM QUANITY IMPORT ITEM | QUANITY !
. RECOMMENDED =
! FOR IKG OF | |
i EXPORT '
: PRODUCT |

|
i | Nylon Skinwall Chafer
' Bicycle Tyres fitted '
i with Reflective Tape
e ek H;ﬁ’fﬁ; 128700.000Kg | Natural Rubber 0.123Kg
l Weight of cach Tyre
not cxceeding 900Gms ?
+- 2% |
Synthetic Rubber -
EPDM  (Including 0.234Kg
Reprocessed)
Bead Wire 0.099Kg |
Carbon Black 0.095Kg !
Rubber Chemicals
{Antioxidants, X
Accelerators, 0.067Kg |
Retareders and ‘
Peptizer) ‘
Zinc Oxide 0.011Kg |
! All Other Misc.
I Material/Chemicals
Viz, i
f Microcrystalline '
Wax,
Pacaffin Wax,
3 Pigments And
; Softners, Sulphur,

i Plasticizer,

: Coupling  Agents 0.027Kg |
E Activators And |
| Fillers, Dip '
‘ Chemicals

* (Excluding

} Resorcinol) Mould
Release Agents,
‘Tackifiers And
Catalysts And
Syloff

6 Dipped Nylon
Tyre Cord Fabric 0.099Kg
(840 D/T)

Reflective Tape
: (Witdh Smm) 42Meter
Nylon Chafer 0.0428q.Mt | |
Synthetic Rubber .
PBR 0.196Kg

22

AP N i

SRR AT Y
e WU R
FAT o & terdushs
\pT e, TR AL

e

L dyog anowan, tee s Dl



| | | | |
Note: There should be a value cap on rubber chemicals and Misc. Chemicals as
i er general note for all export product of Hand Book of Procedure, Vol.II

| § RA may take consequential action as per Policy / Procedures ]
. : R O P . . R A~ J—
F ;(f;;;No.:257/247/87— .................... ) iPa?ty Nﬁme: METRO ‘Meet No/Date:8/87- Statu_s:w o
i ALCL/2018 {TYRES LIMITED ALC1/2019 Approved |
i § | 28.08.2019 l |
. |HQ File RLA File

01/87/050/01063/AM19/ :05/24/040/00610/AM19/ 01.02.2019

! ;Decision : Based on the technical comments of Department for Promotion of Industry and!
g iInternal Trade furnished vide their communication No. P-47011/52/2019/-TSW dated , Committce‘

Edccided to ratify license as under:

pod

oo EXPORT ITEM QUANITY IMPORT ITEM QUANITY
Do
' | [ SPECIAL BICYCLE |
, | | NYLON TYRES - . !
- FOLDARBLE 50 MT | Natural Rubber 12 M1 ‘
i
% .
Synthetic Rubber (SBR- -

| 1502) 7.5 M1

: Synthetic Rubber .
b (EPDM) 43MT |
o Carbon Black (N-330,N- . i
30, 550,N-660) BETSMT |
P Precipitated Silica 213 MT ‘
o Rubber Chemicals -
b (Antioxident) 0.63 M1

] Rubber Chemicals ,

| {Accelarators) 0.63MT

Zinc Ingots 0.656 MT

i Misc.Chemicals

l {(Paraffin wax) A B3MT

| Nylon tyre Cord Fabric
Lo dipped (N6-420 D/, i
b N66- 420 D/, N6- 840 6.74MT
P D/l, Duraskin  with
P RFL)
' E Cotton Chafer Net+5%
Lo Aramid Bead Wire (in 5 6OMT
P ring form) '
i | Note: i}ltem No. 6 and 7 is allowed upto 7% of FOB valuc of cxport as per Hand Book
b of Procedure, Vo.ll

* li} Item No. 9 is allowed upto 2% of FOB value of cxport as per Hand Book of
; Procedure, Vo.ll :
} RA may take consequential action as per Policy / Proecdures '

} iCase No.:273/24/87- Party Name: ARMOR Mect No/Date:8/87- | Status:Rejected |
. {ALC1/2018 PLAST LIMITED ALCI1/2019 '
3! 128.08.2019 e o
HQFile " IRLATFile Lic.No/Datc:0710114503 | !
:01/87/050/01079/AM19/  :0r7/24/040/00261/AM 19/ 05.02.2019 N B _{_" o

.mrf.evr‘c;a £
R
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lby a reminder on 05.08.2019. However, firm has not replied to the DL. Therefore, committee
‘demdcd to rqcct the casc,

iCase N0318/24/87~ - Party Name KLY éMeet N{;}Date:S/S-"}'-— T Status_
ALC1/2018 EXPORTS, IALC1/2019 Deferred
128.08.2019 ;
i |HQ File RLA File Lic.No/Date:0310827208 |
32 [01/87/050/01124/AM19/ :03/94/040/01001/AM 19/ 121.02.2019 !

Decision
letter to the authorization holder for submission of the following information and deferred the case--

!
: ;a) No Gb_]CCtlon ccrtlﬁcate from Ministry of Environment and ]’orcsts

Ihc Commlttee considered the case as per agenda and decided to issuc deﬁcmncw

IDECISIOH The committee noted that a DI was issued to firm on  15.05. 2019, which was followed '

i
|

H
£

i Case No.:319/24/87- " {Party Name: VIKAS IMect No/Datc:8/87-  |Status: |
. ALCI1/2018 MULTICORP LIMITED  |[ALCI1/2019 Approved
2 28.08.2019 ; .
i HQFile IRLA File Lic.No/Date:0510409 | .
[ :01/87/050/01125/AM19/ :05/24/040/00667/AM19/ 1751 i
s 22.02.2019 ;
Decmlon The Committce considered the case as per agenda and decided to ratify the llCCI’iSC as,
. under:- .
!
g EXPORT ITEM QUANITY IMPORT ITEM QUANITY 1
1| Veeprene-E (TPR . :
33 | Styrene Butadine Styrene
! Compound) 225000.000Ke | @Yoot e S 107243.00Kg
Stryrene  Butadine Co- 42897.20Kg
Polymer
General Purpose Poly
Styrenc (GPPS) 21448.60Kg
Acrylonitrile -butadiene . |
_ rubber (NBR) 21448.60Kg !
' DI Octyl Pthalate (DOP) 21448.60Kg | |
g Power Qil 8579.40Kg | ,
CaCo3 6434.60Kg |
RA may take consequential action as per Policy / Procedures |
s o e - |
! ICase No.:21/25/87- Party Name: LOTUS ‘Meet No/Date:8/87- ;Status: :
' |ALC1/2018 ROOFINGS LIMITED IALC1/2019 iDeferred
i 28.08.2019 {
] S, . ——
i IHQ File RLA File \Lic.No/Date: 0410165264 i
534 :01/87/050/01218/AM19/ :04/24/040/00260/AM 19/ ‘01 03.2019 %
i
|

' |to firm in this regard may t bc lssucd and deferred thc casc.

' Ca_sg IN?MEIMZSIST- - W{f’_z;;t-y- Name: JINDAL .;Mcct No/Date:8/87-  ‘Status:
{ALC1/2018 SPECIALTY TEXTILES SALC1/2019 Deferred
I35 E LTD 28 08 2019 ;

' [HQFile  [RLAFile | :
| :01/87/050/01200/AM19/  |:30/24/040/000S3/AM1%  104.03.2019
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Dec:smn The committee considered the case as per agenda and noted that a DI was issued to:
the firm . However, firm has not replied the DL Therefore, committee decided that a final reminder |



. Decision : The committec considered the casc as per agenda and noted that a DI, was issucd toi
lthe firm . However, firm has not replied the DL Therefore, committee decided that a final reminder :
i 1to firm in this regard may be issued and deferred the casc.

r

Case No.:7/1/87-ALC1/2019 [Party Name: STGROUP - Moot NoMDate:8/87-  |Status:
INDIA PRIVATE LIMITED ALCI/2019 [Deferred
28.08.2019 |
46 HQ File RLA File Lic.No/Datc:0310827446 |
7 [:01/87/050/01237/AM19/  |:03/95/040/01241/AMIS/  '05.03.2019 |

! {Decision : The committce considered the case as per agenda and noted that a DL was issued to
' the firm . However, firm has not replied the DL Therefore, committee decided that a final reminder !
' jto firm in this regard may be issued and deferred the case.

—

'Case No.:8/1/87-ALC1/2019

| Party Name: PIONEER ‘Mect No/Dato:8/87-  [Status:
o POLYLEATHERS /ALC1/2019 Deferred

, ILIMITED 28.08.2019 |
157 [HQEle " T T RIATe " LieNo/Date:0sioaodsez] T T
I :

(-01/87/030/01238/AM 19/ :05/24/040/00700/AM 19/ 106.03.201 9

E L . . ) ) . o
' Decision : The committee considered the case as per agenda and noted that a DL was issued to

ithe firm . However, firm has not replicd the DL ‘Thercfore, commitiec decided that a final reminder -
! o firm in this regard may be issued and deferred the case. ’

' [CaseNoa151787- 7 [Party Name: KINGFA ‘Moot NoDatog/87. " [Statuss
" ALCI1/2019 SCIENCE & IALC1/2019 Deferred
o TECHNOLOGY (INDIA)  128.08.2019 |

l LIMITED , ,
38 HQFile ~ [RLATile ” Lic.No/Date:0410165291 | w

-
IDecision : The committee considered the case as per agenda and noted that a DL was issued to,
the firm . Howcver, firm has not replied the DL Therefore, committce decided that a final reminder
to firm in this regard may be issued and deferred the case.

1

t

|

| 1:01/87/050/01245/AM19/ :04/24/040/00232/AM 19/ !07.03.201 9 I
|

i

!

ICase No.:32/1/87- " Party Name: AMITEK 'Mcet No/Date:8/87- Status:
IALC1/2019 INFRAPVTLTD ALC1/2019 Approved -
5 | 28.08.2019

. IHQ File [RLA Filc 'Lic.No/Date: 131004923 1 |

i !:0 1/87/050/01262/AM 19/ I: 13/24/040/00132/AM 19/ 14.03.2019 !

| IDccision : Bascd on the examination of the casc of firm by Technical Expert (Consultant {SK1)
in File No. 01/87/050/01262/AM 19, the Committee decided to ratify the license as under;-

|

‘ EXPORT ITEM QUANTTY IMPORT TTEM QUANITY
130, | PETROLEUM RESIN
. | BLENDED WITH POWDER
' & FILLER FOR ROAD
" | MARKING owry) | so0.000m1 | 50 TYDROCARBON |4 go0nr
| | { [CONTAINING MIN. 21.56%
' | | GLASS BEADS]
ro
o TITANTUM DIOXIDE
L RUMLE 24.000MT
! i

| GLASS BEADS INTERMIX :

000MT

' TYPE1/TYPE A 66.000
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I [ RA may take consequential action as per Policy / Procedures ’

i

{ é‘éa'se No.:36/1/87- Party Namc: MEDICAP  |Meet No/Datc:8/87-  [Status: |
ALC1/2019 HEALTHCARE LIMITED ALC1/2019 Approved |
L 28.08.2019 |

' [HQFile RLA File gLic.l\lo/Dmc:3410044987'!““w
FO1/BTI0SO/01266/AM19/  :34/24/040/00309/AM19/  120.03.2019

R E——— S L r
E ;DCCISIOH : Based on the cxamination of the case of firm by Technical Expert (Consultant {SK})

| linFile No. 01/87/050/01266/AM19, the Committee decided to ratify the license as under:- I‘
| i
! EXPORT QUANITY IMPORT ITEM QUANITY i
40 o [
g ITEM !
| EUROCHEAD ‘
i I 2T D B i
| AP PP 5000000 Number POLYETHYLENE 1.0Kg/Kg content ;
. (RESIN) in Export !
i EUROHEAD Lo !
| CAP PE 5000000 Number | POLYPROPYLENE OKg/Ke content
in Export
i !
; RUBBER DISC 1.0Kg/Kg content
oo in Export
! ] RA may take consequential action as per Policy / Procedures
" lcase No3T/UET- M'YWPTal;t;Name: MEDICAP fMeet-]\To/Date:SISi Status: |
;. JALCL12019 HEALTHCARE LIMITED "ALCI/2019 Deferred l
: ! 128.08.2019
' IHQ File RLA File Lic.No/Date:3410044988 |

v :01/87/050/01267/AM19/

:34/24/040/00310/AM 19/ 120.03.2019

’41 Decision : The Committee considered the casc as per agenda and decided to issue deficiency
I |letter to the authorization holder for submission of the following information and deferred the case:- !

| !
. a) Nct weight of each import item in cach of the export product

!

i b) Justification for 15% wastage in Thermo Plastics Elastomer and 110% wastage in Aluminium
¢ Cap Foll

[

Co-Polymer /SEBS

| |Case No.:40/1/87-ALC1/2019 [Party Name: VIKAS ~ [Mcct No/Date:8/87-  |Status:
b MULTICORP LIMITED  |ALCI1/2019 |Approved
E ; 28.08.2019 E
| HOQ e Rt LN Daas 10410 |
:01/87/050/01270/AM19/ :05/24/040/00732/AM19/ 1045
i 26.03.:2019
i Decision : The Committee considered the case as per agenda and decided to ratify the license as |
i under:- :
42
; EXPORT ITEM QUANITY IMPORT ITEM QUANITY
| Veeprene-E (TPR .
| Compound) 225000.000Kg | Swyrene Butadine Styrene | 07743 pogg |

Stryrenc  Butadine Co- 42897.20K g
Polymer
General  Purpose  Poly

| Styrenc (GPPS) 21448.60Kg
L Acrylonitrile  -butadiene 21448.60Kg
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tubber (NBR)

! DI Octyl Pthalate (DOP) 21448.60Kg

' Power Ol 8579.40Kg | |

, CaCo3 6434.60Kg | |

| RA may take cnnsequcntlal actlon as per Policy / Procedures | | CaCo3

!M Case No.:44/1/87-ALC1/2019 Party Name: MULTIBASE Mect NoDate-8/87-  [Statuss

g INDIA LIMITED, ;ALCI/2019 Approved |

g 28.08.2019

. HQFile RLA File Lic No/Date:0310827 |

1 :01/87/050/01274/AM 19/ 103/95/040/01329/AM19/ 1939 j

5 27.03.2019 |

: EDecision Ihc Commlltcc con51dcrcd thc casc as per agcnda and dcmdcd to ratify thc llccnse as

i under:- |

EXPORT ITEM QUANITY IMPORT ITEM QUANITY |

| . Styrene Ethylene Butylene Styrenc ;

; 13 !/ Styrene Butadienc Styrene / '

| Thermoplastic  Rubber  (TPR)

LSS 51 o) 10 o

§ Elastomer 75000.000K g Kibiton PB - 5301 (o) SEBS 22281.6Kg

Thermoplastic Elastomer

? (Globalprene 7551) (or)

: (Globalprene  7550U) or Taipol

! SBS-3201 or Taipol SBS - 3206

é White Minera) Qil 25995.1Kg

; Polypropylenc Granules 11140.8Kg

i Calcium Carbonate 16339.8Kg

Antioxidant 142.7Kg
RA may take consequennal actmn as per Pnhcy / Prncedurcs
| Case No.:45/1/87-ALC1/2019 |Party Name: MULTIBAST, Moet No/Date:8/87  [Status:
‘ INDIA LIMITED, IALC1/2019 Approved
! 28.08.2019 ;‘
'HQ File [RLA File Lic.No/Date:0310827 |
L L01/87/050/01275/AM19/ 1 :03/95/040/01327/AM19/ 940 |
, 27.03.2019 §
IDeCisi(m The Commlttce constdcrcd thc casc as per agcnda and decided to ratify the license as
i under:-
] |
E EXPORT ITEM QUANITY IMPORT ITEM QUANITY ,
: Styrcne Ethylene Butylene Styrene

i44 /' Styrenc Butadiene Styrene /

i | f Thermoplastic Rubber  (TPR)

! ,Il’f’ e Taipol SEBS - 6151 (or) 6150 (or)

00 o

i 6159 {or) Kibiton PB - 511 (or)

: rHandle . 51000.000K g Kibiton PB - 5301 (or) SEBS 15151.5Kg
icrmoplastﬂﬁ)E Thermoplastic Elastomer ‘
Liastomer - (Globalprenc 7551) (or) i

g (Globalprene  7550U) or Taipol !

; SBS8-3201 or Taipol SBS - 3206

i White Mineral Qil 17676.7Kg i

% Polypropylene Granules 7575.7Kg | |

; Calcium Carbonate 11111.1Kg
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[ | Antioxidant [ 505.0Kg | |
RA may take consequentlal action as s per Pohcy / Procedures
iCase No.:47/1/87- Parfy Name: PIONEER ‘Mecet No/Date:8/87- Status: :
ALC1/2019 OLYLEATHERS IALC1/2019 Deferred |
ELIMITED 128.08.2019
;45 [HQ File RLA File Lic.No/Date:0510410079| !
| I 01/87/050/01277//\1\/119/ :05/24/040/00746/AM 19/ 128.03.2019 i
Decision : The committee considered the case as per agenda and noted that a DL was issucd to
the firm . However, firm has not replied the DL Thercfore, committee decided that a final reminder
to f umn in this regard may be issued and deferred the case. '
 [Case No.:1/2/87-ALC1/2019 [Party Namo: TANGERING Moot No/Datc:/87-  IStatus:
| DESIGN PVT. LTD, IALC1/2019 Deferred
| 28.08.2019 .
l46 [HQ File RLA File Lic.No/Date:0510410091 ;
M 01/87/050/00001/AM20/ 05/24/040/00754/AM19/ 29.03.2019 i
ﬁ DLCIS]OH Ihc committee considered the casc as per agenda and decided to defcr the mattcr for
cxammatlon of the case by DPIIT. |
" iCase No.:4/2/87-ALC1/2019 {Party Name: OCEAN Mect NoMate:8/87-  [Status:
| THERMOPLASTIC ALC1/2019 Deferred
: ELASTOMERS PRIVATE  28.08.2019
; LIMITED ; ‘
47 HQ¥ile RLA File Lic.No/Date:0510410129 T
. 1:01/87/050/00004/AM20/ :05/24/040/00002/AM20/ 103.04.2019
Decision : The committee considered the case as per agenda and noted that RA. was rcqucstcd
on 19.08.19 for Hard Copy and the same is awaited. Thercfore, committee decided that RA may be -
i [reminded in this rcgard and deferred the case.
5 """" ) FCase No.:7/2/87-ALC1/2019 |Party Name: ELASTOMER  iMect No/Date:8/87- Status: |
b INDIA ALCI/2019 Approved |
; MFG.CO.(PROP.ATULJ  128.08.2019
Lo SHAH) ; f
! [HQ File - RLA File ‘Lic.No/Date:3110067367
1:01/87/050/00007/AM20/ :31/83/040/00002/AM20/ 03.04.2019
DCCISIOH Based on the technical comments of Department for Promotion of Industry and‘
Intcrnal Trade furnished vide their communication No. P-47011/52/2019/-TSW dated , Committec
deeided to ratify license as undcr:
48 EXPORT ITEM QUANITY | IMPORT ITEM | QUANITY
RECOMMENDED

OTHERS ARTICLES OF
VULCANISED RUBBER,

MUDFLAP, RUBBER .

METAL PLATES, RUBBER SECONDARY 1.03Kg/Kg content
82705.000Kg | RUBBER .

HOLDER, RUBBER COMPOUND in Export

BUMPER, MOULDED '

BUMPER, MOULDED '

! RA may take consequential action as per Policy / Procedurcs

BUFFER, RUBBER WHEEL
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Case No.:6/2/87-ALC1/2019 {Party Name: VECTOR Mcet No/Date:8/87-  |Status:
iSURGICAL ALC1/2019 Approved
DISPOSABLES 28.08.2019 i
HQ File IRLA File "~ iLic.No/Date: 1010060 )
:01/87/050/00006/AM20/ :10/24/040/0000 1/AM20/ 1165
: 1 05 04.2019
Decision The Comnmttec con51dcrcd thc case as per agenda and decided to raufy the hcense as!
under:-
EXPORT ITEM QUANITY IMPORT ITEM QUANITY
MEDICAL DISPOSABLE MEDICAL
LATEX  SURGICAL DISPOSABLE
GLOVES OF SAME LATEX
SPECIFICATIONS - | SURGICAL
SORTED-GRADED- 9000000Pair | GLLOVES - 9090000Pair
POWDERED-PAIR UNGRADED-
PACKED UNSORTED-
UNCHECKED-
IN BULK PACK
tak consequcntlal actlon as per Pﬁhcy / Procedurcs

\Case No.:29/2/87-
'ALC1/2019

EHQ File
1:01/87/050/00029/AM20/
i

Decision :

Bascd on the cxammatmn of the case of firm by 'Icchrucal Expcrt (Consuitant
{8SK}) in File No (1/87/050/00029/AM19, the Committee decided to ratify the license as under:-
| |

[Party Name: SWASTIK
POLYMERS

RLA I‘llc
:05/24/040/0001 1/AM20/

"Meet No/Date:8/87- Status:
ALC12019 'Approved
'28.08.2019 ;

\Lic.No/Date:0510410
1186
09.04.2019

Dec1s10n :

The Commmee considered the case as per agenda and dec1ded issue deﬁmency lcttcr
to the authorization holder for submission of the following information and deferred the case:-

EXPORT ITEM QUANITY IMPORT ITEM QUANITY
I PVC COMPOUND - |
MICROLON WHITE . | PVC RESIN K.
| | (SHOE SOLE GRADE) 135.000MT | yALUE 65-68 67.500MT
|
DI OCTYL
PHTHALATE 54.000MT
! (D.O.P.) |
; BLOWING  AGENT ‘
E CELLCOM SK1 0.945MT
E RA may take conscquentlal action as per Policy / Procedures !
ICase No.:34/2/87- !lsa':;ty Name: NATROYAL iMect No/Datc:8/87- {Swtwatus“ T
ALC1/2019 gINDUSTRIES PRIVATE iALCL/2019 EDefsarred :
ILIMITED 28.08.2019 | 1;
HQFile RLA File "Lic.No/Date:3410045043 {
01/87/050/00034/AM20/ :34/24/040/00004/AM20/ 11.04. 2019 i

a) Technical descriptions/specifications, percentage composition (by weight) of the products to bcj

cxported.
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b) Dctallcd manufacturmg process along w1th technical justification for wastagcs clalmcd at cach



f P T T T A
'stage and cach of the materials required in the manufacturing process.

E
£
L
; jc) Chemical name, Technical specifications of items proposed to be imported,

d) Whether the scrap generated in the process is being reused or not. If not the technical justification |

for its non-use may be furnished. If the scrap is being sold, the sale valuc/commercial value may be '
indicated. !

¢) Material balance indicating calculative statement of the requirement of each of item for
manufacture of each of export product I

H

i . . .
! If) Manufacturing Process alongwith wastage at every stage of manufacturing !
2) Percentage recovery of solvent

éM(C;s-e No.:36/2/87- Party Name: EDATHALA  [Mect No/Date:8/87-  [Status: -
| IALC122019 POLYMERS PVTLTD  |ALCI/2019 Deferred

| 28.08.2019

I‘ IHQ File RLA File ©Lic.No/Dat: 1010060166 :
| [OL/BT/0S0/00036/AM20/  |:10/24/040/00002/AM20/  11.04.2010 |
l - Eeppe— s - —— — "

Decision : The Committee considercd the casc as per agenda and decided issue deficiency letter
52 [to the authorization holder for submission of the following information and deferred the case:-

a) Manufacturing process indicating stage wise wastage of raw materials ‘

b) Complete calculation for the requirement of raw materials for the manufacture of export product
indicating net content and wastage of raw materials

¢) To indicate complete specification/grading of technically specified natural rubber{TSNR}

| [CaseNo39/2/87-  [Parly Name: TANGERINEG * 'Mect No/Date:8/87- (s”féfﬂé“:“

' JALC1/2019 gDESIGN PVT, LTD. 'ALC1/2019 Deferred

[ ! 128.08.2019 1

s3[HQFle T "IRLA Tile {ﬁgNofDatc:05104102ﬁr
:01/87/050/00039/AM20/  |:05/24/040/00026/AM20/  116.04.2019 I

P, — — e e e

Decision : The committee considered the casc as per age
examination of the case by DPIIT

|
|
|

Jres—

" \Case No.:40/2/87-ALC1/2019 [Party Name: SPECIALTY ‘Mool No/Date:8/87-  [Statuss ~

POLYFILMS (INDIA)  |ALC1/2019 Approved
PVT. LTD. 28.08.2019
HQFile ~ RLATile ~ {Lic.No/Date:0310828 |
“01/87/050/00040/AM20/  :03/95/040/01254/AM19/ 378 dated 16.04.2019 !

;Deéi'siml : Based on the examination of the case of firm by Technical Expert (Consultant { SK});‘
‘in File No. 01/87/050/00040/AM 19, the Committee decided to ratify the license as under:- .

>4 EXPORT [TEM QUANITY | IMPORTITEM QUANITY

' . | PROTECTIVE FILM INDEL GRANULES /

I COPOLYMER BASE | 200000.000Kg | ;Sroh el 1300870Kg |
| RESIN |
| POLYPROPYLENE
i 3 . i
= GRANULES SP9lKe |
| PROPYLENE :
P COPOLYMER 32521.0Kg
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L RA may take consequential aclmn as per Policy / Procedures l

HQ File

r ICase No.:41/2/87-ALC1/2019 Party Name: SPECIALTY Mect No/Date:8/87- IStatus:
POLYFILMS (INDIA)  |ALC1/2019 |Approved
[PVT. LTD. 28.08.2019
RLA File LicNoDawo3ioszs |
:01/87/050/0004 1/AM20/ :03/95/040/00990/AM19/ 1379 | i
16.04.2019 | :

.n.n....uw;._.“....... -

57

‘Decision : Based on the examination of the case of firm by chhnlcal Expert (Consuttant {SK})|

iin Fite No. 01/87/050/00041/AM19, the Committce decided

to ratify the license as under:- ‘

| EXPORTTIEM

QUANITY IMPORT ITEM QUANITY i

PROTECTIVE FILM
COPOLYMER BASE

LLDPE GRANULES /
ENHANCED
POLYETHYLENE
RESIN

100000.000K g 65043.3Kg

POLYPROPYLENE

GRANULES 28695.6Kg

PROPYLENE

COPOLYMER 16260.8Kg

RA may take consequential action as per Policy / Procedures

* Case No.:1/5/87-ALC1/2019

'HQ File
+01/87/050/00112/AM20/

Party Name: SWASTIK [ Mcet No/Date;8/87- [Status:

POLYMERS ALC1/2019 |Approved
28.08.2019

RLA File Lic.No/Date:0510410

:05/24/040/00093/AM20/ 610 |
117.05.2019 |

prce o e =

Decision : Based on the examination of the case of firm by Technical Expert {(Consultant {SK})

in File No. 01/87/050/00112/AM 189, the Committee decided to ratify the license as under:-

; EXPORT ITEM QUANITY IMPORT ITEM QUANITY
¢ Ve COMPOUND

NATURAL COMPACT .

MILKY WHITE (SHOE | 50.000MT g;/(ggnnsm K VALUE | ) soomr

SOLE GRADE ). )

DI OCTYL .
PHIHALATE (D.O.p) | [6:000MI
RA may take consequential action as per Policy / Procedures ;

‘Case No.:2/5/87-ALC1/2019 [Party Name: EDATHALA  Mect No/fDate:8/87-  [Status:
POLYMERS PVT.LTD ALC1/2019 Deferred
' 128.08.2019
HQ File RLA File Lic.No/Date: 1010060181 |
OV/B7/050/001 1AM/ £10/24/040/00009/AM20/  [17.05.2019 | .

De(:lsmn :

The Committee c0n51dercd thc case as per agcnda and dcmdcd issue deﬁc;ency letter
to the authorization holder for submission of the following information and deferred the case:- '

a) Manufacturing process indicating stage wisc wastage of raw materials :

ib) Complete calculation for the requircment of raw materials for the manufacture of export product
iindicating net content and wastage of raw matcrials |

‘
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[ jc) “’lI‘o indicate complete specification/grading of technically spéciﬁed natural rubber{TSNR} J

| 5Case I\f;.: 18[5/87— - Party Name: PRISTINE Meet ﬁ'B}Date:S/ 87- ‘-Status:
ALC1/2019 MELAMINE LLP |ALC1/2019 Approved '

! 128.08.2019 | .

' HQ File IRLA File Lic.No/Date:3410045157 |

~01/87/050/00129/AM20/ ]:34/24/040/00055//\1\/[20/ -20.05.2019

Lo _
58 ‘Declsmn : Bascd on the cxamination of the casc of firm by Technical Expert (Consultant |
| I{DNM}) in File Ne. 01/87/050/00129/AM19, the Committee decided to adopt following norms:-

|
. l EXPORT ITEM QUANITY IMPORT ITEM QUANITY | ,
MELAMINE FORMALDEHYDE

" | MOULDING POWDER IKg | MELAMINE 0474Keg
! | RA may take consequential action as per Policy / Procedures

....... - — [ |

[ |Case No.:3/5/87-ALC1/2019 [Party Name: PORUS Meet No/Date:8/87-  [Status:

| LABORATORIES /ALC1/2019 Deferred
| PRIVATE LIMITED 128.08.2019

Isg "HQ File [RLA File ' Lic.No/Datc:0910067554 |

:01/87/050/00114/AM20/ :09/24/040/00072/AM20/ 121.05.2019 ]

!Decision * The committee considered the case as per agenda and noted that RA was requested !
ion 19.08.19 for Hard Copy and the same is awaited. Therefore, committee decided that RA may be
ireminded in this regard and deferred the case.

ICase No.:17/5/87- f’ar-t-y Name: GUIARAT  Meet No/Date:8/87- ‘Status;

IALC1/2019 FLUORO CHEMICALS ~ iALC1/2019 Deferred
, ILTD 28.08.2019 =
‘HQ File ~ IRLA File Lic.No/Datc:3410045162 !

HO1/8T/050/00128/AM20/  :34/24/040/00344/AMIY/  121.05.2019 |

Deeision : The Committee considered the case as per agenda and decided to issuc a deficiency
letter to the authorization holder for submission of the following information and deferred the case:- .

fa) Technical descriptions/specifications, percentage compesition (by weight) of the products to be!

lexported.
\

60 ib) Detailed manufacturing process along with technical justification for wastages claimed at cach
stage and cach of the materials required in the manufacturing process.

'c) Chemical name, Technical specifications of items proposcd to be imported.

\d) Whether the scrap generated in the process is being reused or not. If not the technical justification
f ‘for its non-usc may be furnished. If the scrap is being sold, the sale value/commercial value may bc;
indicated.

¢) Material balance indicating calculative statement of the requirement of each of item for
manufacture of each of export product

if) Chemistry, molecule weight and percentage vield

e e e o e i i o i gt o mem == = s J—

“““““““ Case No.:4/5/87-  [Party Name: GARWARE  [Meet No/Date:8/87-  |Status:

61 [ALC1/2019 POLYESTER LTD. ALC1/2019 Deferred |

| 128.08.2019 B
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HQFile ~ RLA File ' Lic.No/Date:0310826191 - "
1:01/87/050/00115/AM20/  :03/94/040/00003/AM20/  22.05.2019 ‘ i

'Decision : The Committec considered the case as per agenda and decided to issue a deficiency -
!lctter to the authorization holder for submission of the following information and deferred the case:- |

) Technical descriptions/specifications, percentage composition (by weight) of the products to bci
‘cxportcd.
1

ib) Detailed manufacturing process along with technical justification for wastages claimed at cach !
stage and cach of the materials required in the manufacturing process. !

) Chemical name, Technical specifications of items proposed to be imported.

d) Whether the scrap generated in the process is being reused or not. If not the technical Justification
for its non-use may be furnished. If the scrap is being sold, the salc value/commercial value may be f
indicated. i

¢) Material balance indicating calculative statement of the requirement of cach of item for |
imanufacture of cach of export product )

‘f) Process of manufacture with wastage at cach stage of manufacture

£) Net Weight of export product indicating net content of cach import item !
h) Percentage Non velatile matter in Import Item No, 3, 4 and 5.
'1) Details of indigenous input with their quantity

‘Case No.:5/5/87- {Party Name: ZENTTH IMect No/Datc:8/87- Status:
'‘ALLC1/2019 IINDUSTRIAL RUBBER  ALCI/2019 Approved ‘
PRODUCTS PVT. LTD 28.08.2019 !
HQ File RLA File 'Lic.No/Datc:03 108291
01/87/050/001 16/AM20/  :03/95/040/00146/AM20/ 78 |
122.05.2019 |

Decision : Based on the technical comments of Department for Promotion of Industry and:
‘Internal Trade furnished vide their communication No. P-47011/46/2019/-TSW dated 23.08.19 ,
'‘Committec decided to ratify license as under:

EXPORTITEM | QUANITY IMPORT ITEM QUANITY
: RECOMMENDED
IN KG FOR UNIT
: KG OF
RESULTANT ;
| _ | PrRODUCT ;
| | HIGH ABRASION
J RUBBER SHEETS | 500000Kg NATURAL RUBBER 0.785
CHLOROPRENE
i RUBBER 0.133
; ZINC CARBONATE 0.040
TITANIUM DI-OXIDE 0.040
. ANTIOXIDANT
i KUMONOX 50101, / 0.015
IONOL LC
‘ ACCELERATOR- CBS 0.015
| RETARDER PVI 0.007| |
. CROSSLINKING 0005 | |
33

~




63
I

1

J
a
|
|
164
|

65

PEG 4000 0.012 !
i PIGMENT COLOUR 0.005 i
! STEARIC ACID 0.010 !
- CONSUMABLES: o
| SILICON EMULSION : '
- 550 No For '

PACKING MATERIAL: )
PLASTIC PALLETS 500000Kg of export !

product |

Note: 1. There should be a value cap on Antioxidant, Accelerators, Retarders and :
Accelerators under rubber chemicals and other miscellaneous chemicals as per '
t | general note 8 of Rubber Chemicals of the Harnd Book of Procedure, Vol.II i
| 2. All the Plastic Pallets will be exported back with the export item.

RA may take consequential action as per Policy / Procedures

Case No.:19/5/87-  [Party Name: CHIRIPAL Moot No/Daio:#/87-  Status:
/ALC1/2018 POLY FILMS LTD. ALC1/2019 Deferred

' ! 28.08.2019 | ;
HQFile [RLA File [Lic.No/Date:0810145354 [~

b

':01/87/050/00130/AM20/ :08/24/040/00063/AM20/ '24.05.2019

Decision : The Committce considered the case as per agenda and decided issue deficiency letter :
to the authorization holder for submission of the following information and deferred the case:-

la) Technical descriptions/specifications, pereentage composition (by weight) of the products to bci
exported.

b) Detailed manufacturing process along with technical justification for wastages claimed at cach
stage and cach of the materials required in the manufacturing process. ;

¢) Chemical name, Technical specifications of items proposed to be imported.

d) Whether the scrap generated in the process is being reused or not. If not the technical justification
ifor its non-use may be furnished. If the scrap is being sold, the sale value/commercial value may be.
I. .

rindicated.

i
|c) Material balance indicating caleulative statement of the requircment of each of item for
|manufacture of cach of export product

Case No.:20/5/87- Party Name: SHRINATH  [Mect No/Date:8/87-  [Status: |
ALC1/2019 ROTO PACK PVTLTD.  ALCI/2019 Deferred

| 128.08.2019
HQFle T [RLAFie  Lic.NoMDate:0910067569 |
01/87/050/0013 1/AM20/  |:09/24/040/00065/AM20/  '24.05.2019

Decision ; The committee considered the casc as per agenda and noted that RA was requested on |
06.08.19 for Hard Copy and the same is awaited. Therefore, committee decided that RA may be’
reminded in this regard and deferred the case, !

(Case No.:21/5/87- 7 Party Name: WINDSON Mect ﬁo/Datc:&"S?— o Status:
ALC1/2019 CHEMICAL PVT.LTD. 'ALC1/2019 Deferred
‘ 28.08.2019 5
IHQ File RLA File " Lic.No/Date:5210043065 |
|

- —

1:01/87/050/00132/ AM20/ :52/24/040/00008/AM20/ 24.05.2019 )

34

A fos o

TR



Decision : The Committee considered the casc as per agenda and decided to issue a deficiency |
letter to the authorization holder for submission of the following information and deferred the case:- |

/a) Technical descriptions/specifications, percentage composition (by weight) of the products to be
;exported.

|b) Detailed manufacturing process along with technical justification for wastages claimed at cach’
stage and each of the materials required in the manufacturing process.

¢) Chemical name, Technical specifications of items proposed to be imported.

i
id) Whether the scrap generated in the process is being reused or not. If not the technical justification |
for its non-use may be furnished. If the scrap is being sold, the sale value/commercial value may be'
indicated. ‘

I

'¢) Material balance indicating caleulative statement of the requirement of each of item for i
manufacture of cach of cxport product |
b

|

f) Percentage Resin content in export item

Case No.:29/5/87-  [PartyName: UNIFORM ~ Mcet No/Dato-8/87-  [Statuss
ALC1/2019 SYNTHETICS, ‘ALC1/2019 Approved
: | 28.08.2019
HQFic ~ RLAFile " Lic.No/Date:0310829295 | '

1:01/87/050/00140/AM20/ 1:03/95/040/00169/AM20/ 128.05.2019 |

‘Decision : Based on the cxamination of the case of firm by Technical Gxpert (Consultant,
,{DNM}) in File No. 01/87/050/00140/AM19, the Committce decided to adopt following norms:-

L EXPORT ITEM QUANITY IMPORT ITEM QUANITY
(66| | REACTIVE POLYAMIDE RESIN :
: WITH FREE AMINO GRQUP
VISCOSITY AT 250 C 125 TO 175 IKg | DIMER ACID 0.663
POISES
TETRAETHYLENE 0.132
| PENTAMINE - j
t PENTAETHYLENE 0139 | |
{ HEXAMINE : !
| DIETHYLENE o130 |
TRIAMINE ) i
RA may take consequential action as per Policy / Procedures

Jp— = —

Case No.:31/5/87- Party Name: MOTIBA Mect No/Date:8/87- Status:
+ IALCL/2019 SILICONE PRIVATLE ALC1/2019 Deferred
é LIMITED 128.08.2019 .
| HQFile ~ RLAFile " Lic.NoMatc:0810145401
671:01/87/050/00142/AM20/  |:08/24/040/00077/AM20/  29.05.2019
i Decision : The committee considered the case as per agenda and noted that RA was requested on'’
. 119.08.19 for Hard Copy and the same is awaited. Therefore, committee decided that RA may be:
'reminded in this regard and deferred the case.
© |Ccase No.:32/5/87- Paﬁy Name: ZENITH ) !FMcct No/Date:8/87- 'Status:
ALC1/2019 INDUSTRIAL RUBBER ALC1/2019 Deferred
68 PRODUCTS PVT. LTD |28.08.20|9
| o Fle ‘R"L}'\ File ILic.No/Date:0310829323 |
i |:01/87/050/00143/AM?20/ [:03/95/040/00148/AM20/ ;29.05.2(_)1? o v
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Decision : The committee conmdcrcd the case as per agcnda and dcc1dcd to dcfcr thc matter for!
cxammat]on of the casc by DPIII

Decision : Thc committee cons1dcrcd the case as per agenda and noted that RA was rcqucstcd on,
19.08.19 for Hard Copy and the same is awaited. Thercfore, committee decided that RA may be |
rcmmdcd in thlS regard and deferred the case. .

- e —— e i e —_——— —————— - e e = g

| |CaseNo.34/587- [Party Name: PORUS  ‘Meet NoMate:8/87-  [Statuss !
| laLC12019 LABORATORIES ALC1/2019 Deferred |
f PRIVATE LIMITED 28.08.2019

oo HQ Fite RLA Tile  Lic.No/Date:0910067602

i [01/87/050/00145/AM20/  [:09/24/040/00087/AM20/ 30.05.2019

|

’Case No.:35/5/87- ) r’Pany Name: WACKER IMcet No/Date:8/87-  [Status:
ALC12019 METROARK CHEMICALS .ALCI/2019 Deferred |
| PVT LD 28.08.2019

170 rHQ ﬁ!c o |

:01/87/050/00 146/AM20/ 02/24/040/00024//\1\/120/ 30.05.201 9

[RLA File 'Elc No/Date:0210209210 I
|

D(.Clsmn : The comm:ttcc conmdcrcd thc casc as per agcnda and dcc1dcd to defer the matter for
cxammatmn of thc case by Deparlmcnt of Chcmu:als and Petro Chcmlcals I

Case No.:36/5/87-  (Party Name: WELSPUN ~ Meet No/Datc:8/87-  [Status: :
ALC1/2019 FLOORING LIMITED 'ALC1/2019 Deferred
| 28.08.2019 i
| HQEle T 7T T[RLA File o Lic.No/Datc:0910067610 [
L 01/87/050/00147/AM20/  :09/24/040/00044/AM20/ 31052019 '

Declsmn The committec con51dcred thc case as per agLnda and notcd that RA was rcqucstcd on'
{ 119.08.19 for Hard Copy and the samec is awaited. Thercfore, committee decided that RA may be:
reminded in this regard and dcfcm:d the case,

' [Case No.:37/5/87- Party Name: WELSPUN  ;Mcet No/Datc:8/87-  |Status:
ALC1/2019 FLOORING LIMITED IALC1/2019 Deferred
128.08.2019 |
HQFEle RLA File ) " Lic.No/Date:0910067611 |

72 01/87/050/00148/AM20/  |:09/24/040/00045/AM20/  '31.05.2019

Decision : The committce considered the case as per agenda and noted that RA was requested on-
| 19.08.19 for Hard Copy and the same is awaited. Thercfore, committee decided that RA may be.
rcmmdcd in this regard and deferred the case.

e e - —— e —_—

| |Case No.:38/5/87- [Party Name: CREST ~ |Mcct No/Date:8/87-  |Status:

| IALC1/2019 COMPOSITES & IALC1/2019 IDefcrred :

! PLASTICS PV, LD, 28.08.2019 ! =
HQFile " RLAFile  [LicNoDate:0810145425 |

3 :01/87/050/00149/AM20/ 08/24/040/00079/}\\/[20/ '31.05.2019

19.08.19 for Hard Copy and the same is awaited. Thercfore, committee decided that RA may bc

f
f
L
f IDec1s10n The committee con51dcrcd the casc as per agenda and noted that RA was requested on ;
% rcmmdcd in this regard and deferred the case.

, CaseN0.:42/5/87-ALC1/2019 [Party Name: JESONS  iMect No/Date:8/87-  Status:
174 INDUSTRIES LTD. ALC1/2019 |Approved
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HQ File RLA File  Lic.No/Date:0310829 |
01/87/050/00153/AM20/ :03/94/040/00169/AM20/ 401 |

.06.2019

e e L
| - 28082019 R
!

Demswn Based on the exammatmn of the case of ﬁrm by chhmcal Fxpert (Consultant {SK})
in File No. 01/87/050/00153/AM20, the Committee decided to ratify the license as under:-

EXPORT ITEM QUANITY IMPORT ITEM QUANITY
STYRENE ACRYLIC |
COPOLYMER  EMULSION STYRENE
(HAVING SOLID CONTENT | 175000.000Kg 29680.000K g
BUTYL :
ACRYLATE 32410.000K g
! MONOMER r

ACRYLIC ACID 2815.750Kg

P RA may take consequential action as per Policy / Procedures

_‘ . é;us;No.:48/5/87- [Party Name: STIC-ON :Meet No/Date:8/87- iStatus: i

| |ALC1/2019 EPAPERS PVT LTD JALC1/2019 Deferred |,

o | 128.08.2019 |
{HQ File )

RLA File ' TLic.No/Date:0910067632 |
109/24/040/001 10/AM20/ 106.06.2019 ;

:01/87/050/001 59/AM20/

i Declsmn Thc Commlttce cor131dercd thc case as per agenda and demdcd to issue a dcﬁcxency
[75 letter to the authorization holder for submission of the following information and deferred the case:-
|

a) To indicate specification/details of Silicon to be used in the manufacturing of export product

l b) Past production of export products vis-a-vis consumption of all the raw materials {including
Silicon} for the last three years duly certified by Charted Accountant

c) Calculatlon for rcqulrcmcnt of Silicon raw matcrlal in the manufacturmg of cxport product

:” Case No.:49/5/87- Party Name: STIC-ON ‘Mcet No/Date:8/87- Status: |
: |ALC1/2019 PAPERS PVT LD ALC1/2019 Deferred |
; 28.08.2019
. |HQ File . [RLAFile ‘Lic.No/Date:0910067633

!'01/87/050/00! 60/AM20/ 09/24/040/00109/AM2.0/ 06.06.2019

Decision : The Committee con51dcred the casc as per agenda and dcc1ded to issue deﬁmcncy
E76 letter to the authorization holder for submission of the following information and deferred the case:- E

a) To indicate specification/details of Silicon to be used in the manufacturing of export product

b) Past production of cxpert products vis-a-vis consumption of all the raw materials {including
Silicon} for the last three years duly certified by Charted Accountant

¢) Calculation for requirement of Silicon raw material in the manufacturing of cxport product

Case No.:50/5/87- Party Name: WACKER ~ [Mcet No/Datc:8/87-  [Status;
77 |ALC1/2019 METROARK CHEMICALS ‘ALC1/2019 Deferred
| [PVT LTD 128,08.2019 :
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HQ File " [RLA File Lic.No/Date:0210209233 (
[01/87/050/0016 /AM20/  :02/124/040/00032/AM20/ 110.06.2019

cxammatlon of the case by Department of Chemicals and Petro Chemicals I

ir— Case No.:51/5/87- Pagy— Name: WACKER Mect No/Date:8/87- Status:
ALC1/2019 METROARK CHEMICALS ALC1/2019 Deferred

i | PVTLTD 28.08.2019

78 [11Q File RLA Filc Lic.No/Date:0210209234 |

:0 1/87/0501’00] 62/AM20/ '02/24/040/00034/AM20/ 10 06.2019

!

i

i Declslon Ihe commmcc considered the case as per agcnda and decided to defer thc matter for
| exammat:on of the case by Department of Chcmlcals and Petro Chemicals

i Case No.:53/5/87- Party Name: EXPANDED Mecet No/Date:8/87- Status: |
i |ALCL2019 POLYMER SYSTEMS PVT. ALCIi/2019 Approved |
! LTD 28.08.2019

. |HQ Filc ~ |[RLATile  [LicNomate:0310829521 [ |

. |:01/87/050/00164/AM20/ :03/94/040/00002/AM20/ ! ]0.06.20 19 [

|Dcc1510n Based on the cxamination of thc casc of ﬁrm by Technical Expert {Consultant!
I{DNM}) in File No. 01/87/050/00164/AM20, the Committee decided to adopt following norms:-

79
: | EXPORT ITEM QUANITY IMPORT ITEM QUANITY
! Blended Polyol { Ecopuf X . .
E 633 bi2) 1Kg | Phthalic Anhydride 0.0273Kg
Dicthylenc Glycol 0.712Kg |
Propylene Oxide 0.3965Kgp
' | Dichlorofluorgethane ( HCFC 0.2362Kp !
C [41b)
| RA may take consequential action as per Policy / Procedures
Trase-ﬁa.:ssfslﬁ;— Party Name: PIONEER _iMcct No/Date:8/87- Status: ‘
. |ALC1/2019 POLYLEATHERS |ALC]/2019 Deferred |
| LIMITED |28 08.2019 |
go[HQFile  [RLATFile Lic.No/Date:0510410908
:01/87/050/00166/AM20/ 05/24/040/00150/AM20/ 12.06.2019

Dcms:on Ihe committee considered thc casc as per agcnda and decided to defer the matter for
cxamination of the case by TEC{SK}

-

Case No.:67/5/87- lParty Name: WACKER Mect No/Date:8/87- 'Status:
ALC1/2019 METROARK CHEMICALS |ALC1."2019 Deferred
PVT LD 128.08.2019 ]
81 [HQ Filc RLA File [Lic.No/Date:0210209255 1

|:01/87/050/00178/AM20/

[Decision : The committee considercd the casc as per agenda and decided to defer thc matter for
| cxammatlon of the case by Dcpartmcnt of Chemlcals and Petro Chcmlcals

:02/24/040/00037/AM20/ I14 06.2019

- [——

" ICase No.:68/5/87- Party Name: MALAYA ~ IMect No/Date:8/87-  |Status: \
ALC1/2019 RUB-TECH INDUSTRIES  'ALC1/2019 Approved |
! 28.08.2019 |
[HQ File ) |RLA File 'Lic.No/Date: 1010060205 |
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| [01/87/050/00179/AM20/  [:10/24/040/00018/AM207 ~ 14.06.3019 o {

[Decision : Based on the technical comments of Department for Promotion of Industry andi
Internal Trade furnished vide their communication No. P-4701 1/52/2019/-TSW dated , Committee |
decided to ratify license as under:

;
i EXPORT ITEM QUANITY IMPORT ITEM QUANITY
|

NATURAL RUBBER -
TECHNICALLY SPECIFIED |
NATURAL RUBBER 20
(ISNR20)

| WITH 120.96 MT OF Rsss | 403:200MT | RSS 5 123.38MT |
! AND 24192 MT OF .
| | | TECHNICALLY SPECIFIED ,
; | RUBBER 50 Z
£l TECHNICALY i
;! SPECIFIED RUBBER 50 | 24673MT |

o RA may take consequential action as per Policy / Procedures

. [Case No.:3/8/87-ALC1/2019 [Party Name: SMI COATED  Meet NoDato:8/87-  |Status:

i PRODUCTS PVT.LTD.  'ALCI1/2019 Deferred
: 28.08.2019

‘23 [HQ File RLA File ILic.No/Date:0310829726 |

| [:01/87/050/00190/AM20/  |:03/95/040/00242/AM20/  17.06.2019 |

I ll)ccision :The committee considered the casc as per agenda and noted that the Hard Copy of the |
. [application has not been received. Therefore, committce decided to obtain the same from firm.

IrCase No.:'}ZSFSIE;— S F;arty Name: GUNJAN :Mcc;{ No/Date:8/87- Status:

|ALC]/2019 lPAINTS LIMITED ALCI1/2019 Deferred
Do , '28.08.2019 |

[HQ Tile ~ [RLATik h Lic.No/Datc:0810145536 [~

|84 i:O 1/87/050/00186/AM20/ 1:08/24/040/00036/AM20/ 18.06.2019 |

[ e e

Decision : The committee considered the casc as per agenda and noted that RA was requested on:
19.08.19 for Hard Copy and the same is awaited. Therefore, committee decided that RA may be ¢
remtinded in this regard and deferred the case. '

[Case No.:1/8/87-ALC1/2019 [Party Name: WACKER Moot No/Date:8/87-  [Status:
. METROARK CHEMICALS 'ALC1/2019 Deferred |
- [PVTLTD 28.08.2019 '

[:01/87/050/00188/AM20/ :02/24/040/00047/AM20/ 21.06.2019

Decision : The committee considered the case as per agenda and decided to defer the matter for,
icxamination of the casc by Department of Chemicals and Petro Chemicals

[

I

| - - " — e .. - —— -
s [FrQ File }RLA File ILic.No/Date:0210209278 |
1 |
r 1

!

i
[ —

* " iCasc No.:2/8/87- “—'[Pah"y'wé.%}:: PIONEER  McetNo/Datc:8/87-  Status:
| |ALC1/2019 POLYLEATHERS ALC1/2019 Deferred
;o LIMITED 28.08.2019 .

186 |HQ File | IRLAFile Lic.No/Date:0510411029 i

L L01/87/050/00189/AM20/  |:05/24/040/00178/AM20/ 24.06.2019 !

|Decisi0n : The committee considered the casc as per agenda and decided to defer the matter for |
:cxamination of the case by TEC{SK}
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-

Casc No.:4/8/87- !Party Name: GLOBUS Mect No/Datc:8/87-  [Status: |
J ALC1/2019 INTERNATIONAL IALC1/2019 Deferred
; COATERS PVT. LTD, '28.08.2019 ’
ls7 1HQ File IRLA File Lic.No/MDate:0310829%08 | |
I :01/87/050/060191/AM20/ 1:03/94/040/0025 1/AM20/ i25.06.2019 !
. [ - “ U i ———a - [EE—— - - [P—
. [Decision : The committec considered the case as per agenda and decided to defer the matter for |
' Jexamination of the case by TEC{SK} f
[ [Case No.:5/8/87-ALC1/2019 [Party Namo: CREST Mect No/Date:8/87-  [Status: |
| COMPOSITES & ALC1/2019 Deferred
| PLASTICS PV, LTD. 128.08.2019
88 JHQ File RLA File Lic.No/Date:0810145564
:01/87/050/00192/AM20/ 1:08/24/040/00098/AM20/ 125.06.2019 F
} !Decision : The committee considered the case as per agenda and noted that the Hard Cof)y of the :
! |application has not been received. Therefore, committee decided to obtain th same from firm. !
'+ ICase No.:6/8/87-ALC1/2019 [Party Namc: TANGERINE IMect NoDate:8/87-  [Status:
! DESIGN PVT. LTD. 'ALC1/2019 Deferred
- j 128.08.2019
89 [HQFile RLA File "  iLic.No/Date:0510411046 |
:01/87/050/00193/AM20/ :05/24/040/00165/AM20/ :25.06.2019
i |Decision : The committee considercd the case as per agenda and noted that the Hard Copy of the
perag PY
application has not been received. Therefore, committee decided to obtain the same from firm.
| iCase No.:7/8/87-ALC1/2019 [Party Name: TANGERINE  Meet No/Dater8/87. [Statun:”
DESIGN PVT. LTD. IALC1/2019 Deferred
; '28.08.2019
bo[HQFile RLA Tile [Lic.No/Date:0510411047 | -
| #01/87/050/00194/AM20/ :05/24/040/00164/AM20/ 125.06.2019
| [Decision : The committec considered the case as per agenda and noted that the Hard Copy of the
| |application has not been received. Therefore, committee decided to obtain the same from firm. !
e i e e _— [ R . —_—
| [Case No.:8/8/87-ALC1/2019 [Party Name: VACMET Moot No/Date8/87- [Status
| INDIA LTD. ALCY2019 Deferred
L 28.08.2019
ol HQFile ~ RLARle " [Lic.No/Date:06 1'0(5392127{ |
:01/87/050/00195/AM20/ :06/24/040/0001 7/AM20/ 25.06.2019 i
Decision : The committee considered the case as per agenda and noted that the Hard Copy of the
application has not been received. Thercfore, committee decided to obtain the same from firm,
Case No.:9/8/87-ALC1/2019 [Party Name: VISION Moot No/Date:8/87- Status:
; PRODUCTS (P) I.TD ALC1/2019 Deferred
E 128.08.2019
92 [HQ File RLAFile JLic.No/Date:34IOO45232i %
:01/87/050/00196/AM20/ :34/24/040/00096/AM20/ 125.06.2019 ‘
| becision : The committee considered the case as per agenda and noted that the Hard Copy of the |
% application has not been received. Therefore, committee decided to obﬁjn the same from firm.
93 [Case No.:10/8/87-  [Party Name: UNIFORM ~ Meet No/Date:8/87- _ status:
40
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MEALC1/2019

F{Q File

SYNTHETICS ALC1/2019 [Deferred
| 28.08.2019
RLA File " Lic.No/Date:0310829930 |
01/87/050/00197/AM20/ 03/95/040/00289/AM20/  26.06.2019

!Dec1810n The committee con51dered the case as per agenda and dcctded to defer the mattcr for
]exammatmn of the case by TEC{SK}
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" Case No.:12/8/87-ALC1/2019 Party Name: AUM [Mect No/Date:8/87- [Status:
UDYOG ALC1/2019 Approved
28.08.2019
HQ File RLA File {Lic.No/Date:2210016 .
:01/87/050/00199/AM20/ :22/24/040/00020/AM20/ 1191
126.06.2019
Decision : The Committee considered the casc as per agenda and decided to ratify the license as
under:- |
EXPORT ITEM QUANITY IMPORT ITEM QUANTTY |
PYC COMPOUND GRADE .
! AUM SG-1 i
94 |(Each MT  of PVC ;
; COMPOUND GRADE 8G-1 |
: contain PVC.RESIN Grade SG- . | PVC RESIN Grade . :
, 5 - 06447 MT, DLOCTYL | 242000MT | o 156.000MT | |
: PHTHALATE (DOP)-0.1984 |
P MT, TRIOCTYL i
L TRIMELLITATE {TOTM)- :
E 0.0662 MT) !
DI-OCTYL ol
PHIHALATE (popy | #8.000MT|
! TRIOCTYL ’
: TRIMELLITATE 16.000MT !
(TOTM) f
i RA may take consequential action as per Policy / Procedures
|Case No.:11/8/87- Part?r Name: RELIANCE ;rl\;Ieet No/Date:3/87-  [Status:
. JALCL2019 INDUSTRIES LIMITED IALC1/2019 Deferred
' 28.08.2019 | !
» FHQ“ﬁﬁé " IRLA File " Lic.No/Date:0310829965 |
‘ 01/37/050/00198/AM20/ 03/95/040/00259/AM20/ 127.06.2019
i ;Decmon Ihc commlttcc con51dcrcd thc casc as per agcnda and dec1ded to defer the case.
~ |case No.:14/8/87- Party Name: SHRINATH [ Meet No/Date:8/87- Status: i
. ALC1/2019 ROTO PACK PVT LTD. |ALC1/2019 Deferred |
28.08.2019 :
96 [HQ File T RLA ¥ile Lic.No/Date:0910067714 {
01/87/050/00201/AM20/ 09/24/040/001 54.’AM20/ 27 06.201 9
D(.ClSlon Ihc cominittee cons1dered thc case as per agenda and noted that thc Hard Copy of the |
appllcatlon has not been received. T hcrcforc comm:ttec dcmdcd to obtam the same from ﬁrm ;
e [ e |
Case No.:15/8/87- Party Name: WACKER IMc:ct No/Date:8/87- Status: .
97 IALC1/2019 METROARK CHEMICALS ALC1/2019 Deferred
PVT LTD i28.08.2019 X
41



'HQ File RLA File fic No/Date:0210209293 |
B 01/87/050/00202/AM20." k5 02/24/040/00052/AM20/ 27 06 20!9 \ ‘
Dec1s10n Thc commtttee consndered thc casc as per agenda and dcc1dcd to defer thc mattcr for'
exammanon of the case by Dcpartmcnt of Chemicals and Petro Chemlcals f
" |Case No.:13/8/87- {Party Name: RELIANCE ' Moet No/Dato-8/87- Status:
| ALC1/2019 INDUSTRIES LIMITED ALCIL/2019 Deferred
L | 128.08.2019 !
?8 1HQ File RLA File " Lic.No/Date:0310830001 | !
:01/87/050/00200/AM20/ ;:03/95/040/00297/AM20/ 128.06.2019 '
i {DCCISIOH Ihc commlttce con51dercd the casc as per agenda and dcc1ded to defer the case. '
CaseNolﬁfS/S'?— |Pa;tyNamc VISION | 'rMeet No/Date:8/87- Status: I
ALC1/2019 PRODUCTS (P) LTD ALC1/2019 Deferred
128.08.2019 |
99 [HOQ File RLA File  [Lic.No/Date:341004524 1 B
:01/87/050/00203/AM20/ :34/24/040/00109/AM20/ 128.06.2019 |
Declsmn The committee considered the casc as per agenda and noted that the Hard Copy of the i
i |application has not been received. Therefore, committee decided to obtain the same from firm. :
[ Case No.:17/8/87- Party Name: NANOFIL Mcct No/Date:8/87-  (Status: |
: ALC1/2019 TECHNOLOGIES ALC1/2019 Deferred
| PRIVATE LIMI’I‘ED 128.08.2019
100 HQ File ~ RLAFilk ' [Lic.No/Date:6110001602
; 01/87/050/00204/AM20/ 61/24/040/00003/AM20/ 28.06.2019
'De(:lslon The commlttcc cons1dcred the case as per agenda and noted that the Hard Copy of thc i

\application has not been received. T hereforc committee decided to obtam the same from ﬁrm

Em ICase No.:20/8/87-
| 'ALCL/2019

f

|

101 [HQ File
1:01/87/050/00207/AM20/

"Party Name: FISHFA Meet No/Datc:8/87-  'Status: !

RUBBERS LIMITED ALCI/2019 IDeferred

_ 28.08.2019 ' ‘
RLAFile "~ {Lic.No/Datc:2410042796 ,

1:24/24/040/00003/AM20/  |28.06.2019 i

\Case No.:21/8/87-
ALC1/2019
|

102 HQ File
01/87/050/00208/AM20/

DeCISlon lhc committec considered the casc as per agenda and noted that the Hard Copy of the
iappllcanon has not been recelvcd lhercfore commlttee dc(:lded to obtam the same from ﬁrm

Decxsmn The committee considered the case as per agenda and noted that the Hard Copy of the l
‘app]lcatl()n has not bccn rccewcd Ihcrcforc commlttee decided to obtain the same from firm. '

Party Name: GOLDEN ~ [Mect No/Date 8 Status: |
IROLLS PVT LTD ALC1/2019 Deferred |
f 28.08.2019 '
ware o TG :
133/24/040/00009/AM20/  28.06.2019

| iCase No.:18/8/87- Party Name; GANPATI [Mcet No/Date:8/87-  Status:
. ALC1/2019 PIPLS ALC1/2019 Deferred
103 28.08.2019
. IHQ File RLA File “ FLlc No/Date:051041 1106
| 01/87/050/00205/AM20/  -05/23/040/00133/AM20/ 01.07.2019 e
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I Decision : The committee considered the casc as per agenda and noted that the Hard Copy ofthcﬁ
application has not been reccived. Therefore, committee decided to obtain the same from firm. !

Case No.:19/8/87- Party Name: BAGLA ;’Mcct No/D-athSIS'f- -ISlatus: 7
i ALC1/2019 [POLIFILMS LIMITED IALCL/2019 Deferred !
i 28.08.2019

104 HQ File " {RLA File ILic.No/Date:051041 11 {0
7O1/87/050/00206/AM20/  1:05/23/040/00099/AM20/  [01.07.2019 '

! ‘Decision : The committee considered the case as per agenda and noted that the Hard Copy of the :
' application has not been reccived. Therefore, committee decided to obtain the same from firm. '

ICase No.:22/8/87- “Party Name: COLORPLAST Mcet No/Datc:8/87- Status:
ALC1/2019 SYSTEMS PRIVATE IALCI1/2019 Deferred
LIMITED 128.08.201{9 . |
105 .HQ File RLAFile Lic.No/Date:051041 1129

01/87/050/00209/AM20/ 5:05/23/040/00 134/AM20/ 03.07.2019

|
|
‘ IDecision : The committee considered the casc as per agenda and decided to defer the matter for |
| ‘examination of the case by TEC{SK}

'Decision : The committee considered the case as per agenda and decided to defer the matter for
'examination of the case by TEC{SK}

. *CaseNo.23/8/87-  Party Name: AJIT [Mect No/Date:8/87- " 'Status:
LALC1/2019 INDUSTRIES PRIVATE  |ALC1/2019 Deferred

b ILIMITED 28.08.2019 !

1106 |HQ File ‘RLA File LicNo/Date:0510411130

| (OI/BT/050/00210/AM20/  :05/23/040/00138/AM20/  (03.07.2019 ; .

| iy

I

Case No.:24/8/87-ALC1/2019  {Party Name: IMcet No/Datc:8/87- Status:
, IKKALPANA ALC1/2019 :Approved
' INDUSTRIES INDIA |28.08.201 9
LTD i !
HQ File RLA File Lic.No/Date:031083 '
:01/87/050/0021 1/AM20/ :03/94/040/00136/AM20 0030 '
' I 103.07.2019
:' Decision : The Committee considered the case as per agenda and  decided to ratify the license
1107 :as under:- ‘
F
! , EXPORT ITEM QUANITY IMPORT ITEM QUANITY :
| P P Compound (Containing 40-+/-1 %
! i .| Polypropylene oo |
|, | Polypropylenc and 60 +/-1% Tale) | 500.000M1 Rcsyi}: Py 200.000MT
! i
| . Talc 300.000MT
J .
[ i
i i RA may take consequential action as per Policy / Procedures

o i snsiss ot e o s

Case N&ﬁiéf!ﬂ'!i’lf o ‘Party Name: RELIANCE _{M—c&"{”ﬁo/ﬁm&s/&;ﬁ Status:

ALC1/2019 INDUSTRIES LIMITED  1ALC1/2019 Deferred
108 128.08.2019

HQ File "~ RLAFile 7 [Lic.No/Date:0310830034

:01/87/050/00212/AM20/ 103/95/040/00228/AM20/  103.07.2019
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|

IDeCISIOIt The commtttec constdcrod the case as S per agond

{Case No. 26/8/87-
iALCU2019

t

109 1o File

' 201/87/050/00213/AM20/

Party Name: RELIANCE
INDUSTRILES LIMITED

RLA File
:03/95/040/00256/ AM20/

a and dcmded to defer the case

Mect NoDate:$/87 Status: |
ALC1/2019 Suatus: |
28.08.2019

Lic. No/Date 031 Oéﬁ_Obj 5 ............. ‘
103.07.2019 ;

Dcmsmn The committee constdcred thc case as per agend

a and dcc:ded to defer the case

—

~ IParty Name: RELIANCE
INDUSTRIES LIMITED

" ‘Case No.:27/8/87-
IALC1/2019

IRLA File
03/95/040/00191/AM20/

|

FDECISlon F he commmce consuiered thc case as per agenda and decxdcd to defer the case

Meet No/Date:8/87- iStatus: ‘
ALC1/2019 Deferred |
28.08.2019 ! i
Lic.No/Date:0310830038 |

03. 07 2019

Mect No/Date:8/87- Status:
ALC1/2019 (Deferred |
28.08.2019 ' |

" Case No.:28/8/87- Party Name: B T
ALC1/2019 JCONSOLIDATED WOOD
INDUS IRHS
1111 HQ File T RCAFie
: 01/87/050/00215/AM20/ I: 10/24/040/00028/AM20."

The committee con51dcred thc case as per agcnd

aDec1s:on
i

|Lic.No/Date- 101 0060219

|
03.07.2019 :
a and noted that thc Hard Copy ofthe ‘

5apphcanon has not been recc:ved T hercforc commtttee dec1ded to obtain thc same from firm.

‘Dems:on The committee considered the case as per agcnd

a and noted that the Hard Copy of thc

‘ ‘Case No.:30/8/87- EParty Name: Meet No/Date:8/87- !Stvatus":m

- ALCI1/2019 CONTINENTAL INDIA  |ALCI/2019 Deferred
[ PRIVATE LIMITED 28.08.2019 ;

|112 [HQ File " RLA File Lic.No/Date:05 10411145
’ 01/87/050/00217/AM20/ . 705/23/040/00142/AM20/  [03.07.2019 !
|

Case No.:31/8/87- gt’arty Name: |
'ALC1/2019 'CONTINENTAL INDIA. |
g PRIVATE LIMITED

113 HQ File ~ [RLA Fite |

05/23;’040/00141/AM20." i

The commlttcc constdcrcd the case as per agend

|
?
i :01/87/050/0021 8/AM20/
|
i

Decision :

‘apphcatlon has not been received. Therefore, committee decided to obtain the same from ﬁrm

apphcatlon has not been recetvcd T hcreforc committec dectdcd to obtam the same from f 1rm.

[Mcet No/Date:8/87- IStatus:
ALC1/2019 Deferred
28.08.2019 .
|Lic.No/Datc:0510411146 |

i03.07. 2019

a and notod that the Hard Copy of the '

iD(:ClSlOIl Tho commltteo con51dcred thc case as per agend

a and dcctded to dcfcr thc casc

| [Case No.:29/8/87- Party Name: RELIANCE  [Mcet No/Datc:8/87-  ‘Status:
| ALC1R019 INDUSTRIES LIMITED  |ALC1/2019 Deferred

| 28.08.2019

114 *Hd’ﬁlém“ ) RLA Tile Lic.No/Datc:03 10830076

| ois0s 0/00216/AM20/  :03/95/040/00320/AM20/ 04.07.2019

|

i

115 Caw No.: 33/8/87-

PartyNamc AUTUS

a4

lSt;tus:

Mcct No/Datc 8/87—
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ALC1/2019 INTERNATIONAL IALC1/2019 Deferred |
| [28.08.2019 ’ :

HQ File RLA File Lic.No/Date:3110067463
O1/§7/050/00220/AM20/ 3 1/83/040/00055/AM20/  [04.07.2019

appllcatlon has not been rccelvcd T hcrcforc committee decided to obtam the same from firm.

ICase No.:32/8/87-  [Party Name: RELIANCE  |Mcet No/Datc:8/87-  ;Status:
ALC1/2019 INDUSTRIES LIMITED  ALC1/2019 Deferred
[28.08.2019
16 ; HQ File RLA File " [Lic.No/Date:0310830127

01/87/050/00219/AM20/ i 03/95/040/00255/AM20/ ]05 07 2019

117 HQ File  IRLATFile FLm No/Date: 3110067464 '

‘01187/050/00221/AM20/ ::31/83/040/00053/AM20/ 05.07.2019

i C.isc No.:34/8/87- Party Name: SUNLINK Mect No/Date:8/87-  Status: |

ALC1/2019 [PHOTOVOLTAIC ALC1/2019 Deferred |
. 'PRIVATE LIMITED 28.08.2019 !
i ____________________ :
|

Dcc:smn The committee considered the case as per agenda and noted that thc Hard Copy of the -
apphcatlon has not been received, Ihercforc commlttec demdcd to obtain the same from f irm,

" Case No.:35/8/87- ‘Party Name: RELIANCE  [Mocet No/Date:8/87-  Status:

| ALC12019 INDUSTRIES LIMITED  |ALC1/2019 Deferred

‘ f 28.08.2019

g HQ File RLAFile Lic.No/Date:0310830147{
108.07.2019

i L01/87/05 0/00222/AM20/ 1:03/95/040/003 03/AM20/
i

DLCISlon The committec conSIdcrcd the case as per agcnda and dcmded to defer the case

| Casc No.:36/8/87- [Party Name: MANGALAM ~ Meet No/Datc:8/87-  Status:
IALC1/2019 IORGANICS LIMITED ALC1/2019 Deferred |
[(FORMERLY 28.08.2019 s
i 'DUJODWALA PRODUCTS
19 LTD. i
'HQ File RLA File Lic.No/Date:0310830155 '
01/87/050/00223/AM20/  :03/95/040/00077/AM20/  |08.07.2019 |
Dcclsmn The committec considered the case as per agenda and noted that the Hard Copy of the -

apphcahon has not been received. Therefore, committee decided to obtain thc same from firm. '

g ;Case No.:37/8/87- Party Name: ELASTOMER  IMect No/Date:8/87- |Status:
-~ ALC12019 INDIA ALC1/2019 Deferred .
‘MFG.CO.(PROP.ATUL 28.08.2019
[ ISHAH) .
‘12 {HQ File RLA File Lic No/Date 3110067467 |
:01/87/050/00224/AM20/  :31/83/040/00057/AM20/ 08.07.2019

|

} I
’ Du::smn The committee considered the case as per agenda and noted that the Hard Copy of the i
' appllcatlon has not been received. Therefore, committee decided to obtam thc same from firm.

1121 |Case No.:38/8/87-  Party Name: Meet No/Date:8/87-  iStatus: |
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[ ALc12019 V ~ INTERNATIONAL ALC12019 T Deterred |

o CONVEYORS LIMITED ~ 28.08.2019
. HQFile RLA File 'Lic.No/Date:0310830271
| :01/87/050/00225/AM20/  |:03/94/040/00300/AM?20/ 112.07.2019 i

|
I
|
|
F

Decision : The committce considered the case as per agenda and decided to defer the matter for
.examination of the case by TEC {SK}

—

X iréase No.:39/8/87- IParty Name: ‘qiMect No/Date:8/87- _E;a;;l;:—_‘
b ALCI2019 INTERNATIONAL IALC1/2019 Deferred
'CONVEYORS LIMITED ~ 128.08.2019 : |
1122 HQ File 'RLA Filc _[Lic.No/Datc:0310830273 A
:01/87/050/00226/AM20/  :03/94/040/00301/AM20/

12.07.2019

I |Decision : The committee considered the casc as per agenda and decided to defer the matter for |
‘examination of the case by TEC{SK} |

....... [— [R—

! Case No.:40/8/87- o ."P"arty Name; [K;Icct No/Date:8/87- ‘Status: |
| ALC12019 INTERNATIONAL ALCI/2019 Deferred
! 'CONVEYORS LIMITED ~ [28.08.2019 | ,

123 HQFile  RLAFile 7 Lic.No/Datc:0310830274 ,
:01/87/050/00227/AM20/  03/94/040/00302/AM20/  112.07.2019

{Decision : The committee considered the casc as per agenda and decided to defer the matter for
'examination of the case by TEC{SK} \

- - —_— - J— R - - - 4

ICase No.:41/8/87-  Party Name: ZENITH ~ |Mect No/Date-8/87. IStatus:
'ALC1/2019 INDUSTRIAL RUBBER  |ALCI/2019 Deferred
, (PRODUCTS PVT.LTD  [28.08.2019
124 HQ File o " 'RLA File " [Lic.No/Date:0310830280 o
15.07.2019

'Decision : The committee considered the case as per agenda and noted that the Hard Copy of the |
application has not been received. Therefore, committce decided to obtain the same from firm, ’

I
1
L :01/87/050/00228/AM20/ :03/95/040/00358/AM20/

[ |Case No.:42/8/87- * [Party Name: RELIANCE  |Moct No/Date-8/87. IStatass

‘ ALC1/2019 ;INDUSTR]ES LIMITED ALC1/2019 |Deferred

! ; 28.08.2019 1

BmQric T T T T RLATe Lic.No/Datc:03 10830350

| 1:01/87/050/00229/AM20/ :03/95/040/00292/AM20/ 16.07.2019 i
- - - — )

I iDecision : The committce considered the case as per agenda and decided to defer the case j
'Case No.:43/8/87- |Party Name: VARIOFIL Meet No/Date:8/87-  IStatus:
'ALC1/2019 ‘INDUSTRILS ALCI1/2019 Deferred .

'RLA File
:01/87/050/00230/AM20/  :24/24/040/00018/AM20/  {16.07.2019 |

126 HQFile  IRL ~ILicNo/Date:2410042810

!

| : 28.08.2019
|

|

'Decision : The committee considered the case as per agenda and noted that the Hard Copy of the
;application has not been reccived. Thercfore, committee decided to obtain the same from firm, |

P lCzise No.:44/§/87— - IPart-y Name: RELIANCE ii\-/fcct No/Date:8/87- Status: ) :
|r12'." |ALC1/2019 INDUSTRIES LIMITED 'ALCI/Z()1199 Deferred .
! 28.08.20
46
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HQ File
“01/87/050/00231/AM20/

RLAFile
103/95/040/00349/AM20/

?Llc No/Date:03108303 80

E]7O72019

‘Dec1510n Thc commlttcc conmdered the case as per agenda and dcmded to defer the case

{“m'[Case No.:45/8/87-

H

128

i

| »DBCISIOII The committee con51dered the case as per agcnda and dcmded to dcfcr thc case

,ALCI/ZO 19

" Case No.:47/8/87-

:01/87/050/00232/AM20/

1:03/95/040/0035%/ AM20/

17.07.2019

| Party Name: RELIANCE ‘Meet No/Date:8/87- ‘Status;

I1ALCL"20]9 INDUSTRIES LIMITED {ALC1/2019 'Deferred
‘ i28.08.2019

{HQ File iRLA File Lic.No/Date: 0310830381

Case No. 46/8/87-

HQ File
01/87/050/00233/AM20/

‘Party Name: RELIANCE
{INDUSTRIES LIMITED

o RLA File

ALC1/2019
28.08.2019

Meet I:Iofbate:S/ 87-

iStatus: I
iDeferred i

17.07.2019

[Llc No/Date-0310830382

: i

Declsmn Thc commmee cons1dercd thc case as pc.r agenda and decided to defer the case

1 iParty Name: RELIANCE Mcet No/Date:8/87- EStatus: i
i IALC1/2019 [INDUSTRIES LIMITED  [ALC1/2019 Deferred |
[ | 28.08.2019 ‘ ) |
1130 'HQ File RLA File Lic.No/Date:0310830383 |

;Decxsmn *Ihe comrmttce con51dcrcd the case as per agcnda and dccxded to defer thc case

01/87/050/00234/AM20/

03/95/040/00346/AM20/

17.07.2019

01/87/050/00235//\1\/120/

03/’95/040/003 86/AM20/

18.07.2019

I sCase No.:48/8/87- Party Name: RELIANCE Mect No/Date:8/87- iStatus: E
| JALC1/2019 INDUSTRIES LIMITED  |ALC1/2019 Deferred |
o 28.08.2019 ! |
1131 HQ File RLA File Lic.No/Date:03 10830402 :

EDeclsmn The commlttcc con31dercd thc Casc as per agcnda and demded to defer the case '

Case No.:49/8/87-ALC1/2019  [Party Name: Mcct No/Date:8/87- [Status: !
; MULTIBASE INDIA  ALC1/2019 Approved !
i LIMITED 28.08.2019 ‘
'HQ File RLA File |Lic.No/Date:031083 |
;01/87/050/00236/AM20/ :03/95/040/00243/AM20 !0452 ‘
5 / 22.07. 201 9 |
Decision : The Commiitee considered the case s per agcnda and demdcd to ratify the license |
[as under:- |
EXPORT ITEM QUANITY IMPORT ITEM QUANITY "
Styrene Ethylene Butylene ‘
Styrenc / Styrcne Butadiene
i Styrene /
Thermoplastic Elastomer Thermoplastic Rubber
31500.000K g (TPR) Taipol SEBS - 6151 9358.25Kg
(or) 6150 (or) 6159 (or)
Kibiton PR - 511 (or)
Kibiton PB - 35301 (or)
47
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f SEBS Thermoplastic |
. Elastomer {Globalprene |
E 7551)  (or) (Globalprene |
7550U) or Taipol SBS-3201 ;
or Taipol SBS - 3206 |

White Mineral Oil 10918.0Kg

! Polypropylene Granules 4679.1Kg |
Calcium Carbonate 6862.7Kg ;
Antioxidant 319K | !

| RA may take consequential action as per Policy / Procedures |

i Case No.:50/8/87- -|Party Name: RELIANCE Mect No/Date:8/87- Status:
| ALC1/2019 INDUSTRIES LIMITED  [ALC1/2019 Deferred
28.08.2019 | i

133 HQ File RLA File Lic.No/Datc:0310830454 iy
01/87/0S0/00237/AM20/  :03/95/040/00316/AM20/  [22.07.2019 |

|

|Dcc1s10n I‘ he committce con51dcrcd the case as per agcnda and decided to defer the case

| [Case No.:51/8/87- Party Name: RELIANCE Moot NoDate:8/87- Status:

| ALC1/2019 INDUSTRIES LIMITED  [ALC1/2019 Deferred
C 28.08.2019 :
B34 yore = RLA File 'LicNo/Datc:0310830455 '

L 01/87/050/00238/AM20/ 1:03/95/040/00315/AM20/  '22,07.2019 5

‘Dcclsmn T hc commmcc con51dcrcd the case as  per agcnda and dcmded to dcfcr 1hc casc i

' Case No.:52/8/87- Party Name: KHANNA ~ |Mcct No/Date:8/87-  Status:
ALC1/2019 POLYRIB(P)LTD., IALC1/2019 Deferred |

| 28.08.2019

135 .HQ File "7 TRLAFile [Lic.No/Date:0610039247

‘ 01/87/050/00239/AM20/ :06/24/040/0003 1/AM20/ 22 07.2019
|

D(:CISlon 1 he conmunittce considered the case as per agcnda and noted that the Hard Copy of the !
Iapphcatlon has not bcen rcccwcd l hcrcforc cnmmlttcc decided to obtam thc same from ﬁrm

| iCase No.:53/8/87- * PartyName: ASHKA ~ [Mect No/Datc:8/87-  iStatus:

| 'ALC1/2019 IMPORT EXPORT IALC1/2019 Deferred !
; 128.08.2019 . [
'136 HQ File RLA File " [Lic.No/Date:0210209321

§ 0[/87/050/00240/AM20/ [: 02/24/040/00057/AM20." I123 07 2019

'

Dcclsmn The committee cons1dcrcd the case as per ag,cnda and noted that the Hard Copy of thc ;
apphcatlon has not bccn rcccwcd 'I hcrcforc commlttcc decided to obtam thc same from ﬁrm |

- Case No.:54/8/87- Party Name: KKALPANA |Mcet No/Date:8/87-  |Status:
’ 'ALC1/2019 INDUSTRIES INDIA ALCI1/2019 ‘Approved
' [LTD 28.08.2019 )
‘HQ File l'RLA File Lic.No/Date:0310830 '
137 :01/87/050/0024 1/AM20/ 1:03/94/040/00137/AM20/  |523
24. 07 2019 1

Decision : ic Commlttcc conmdcrcd the casc as per agcnda and decided to ratlfy thc llccnsc
as under:- »

!
!
|
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EXPORT ITEM QUANITY wIMPORT ITEM QUANITY

i ' | Halogen Free Flame
' Retardant Compound 300.000MT | Ethylene Vinyl Acetate 45.000MT

i

! LDPE Granules 48.000MT
: : Aluminium Hydroxide 165.0060MT !
: Magnesium Hydroxide | _33.000MMT | |
! ; Antioxidant 7.500MT
; : Compoline Co/ UL0OS 7.500MT

' I RA may take consequential action as per Policy / Procedures

© Case No.:55/8/87- Party Name: DELTA IMect No/Date:8/87-  Status:
ALC1/2019 THERMOFORMERS 'ALC1/2019 Deferred |
28.08.2019 |
138 HQ File RLA File o LLic.No/Date: 0310830529 |

E 01/87/050/00242/AM20/ 03/94/040/’00334/AM20/ ;24 07 2019

| 'DLCISlon lhc commlttcc con51dcrcd the casc as per agcnda and decndcd to defer the mattcr for
i ‘cxammatlon of the casc by IFC{SK} i

f— P T ———— e o s i & ommesm————— e 11 s i o]

© CaseNo.:56/8/87-  ParlyName: VEER  |Meot No/Date:8/87-  IStatas: .
ALCL/2019 'PLASTICS PRIVATE ALC1/2019 Deferred |
.LIMITED 28.08.2019 |

" |Lic.No/Datc:0810145791 " ,

:01/BT/0S0/00243/AM20/  :08/24/040/004S1/AM19/ (24072019 '

\Decision : The committee considered the case as per agcnda and noted that the Hard Copy of the

!
i139 HQ File RLA Filc
i
‘ appllcauon has not bcen rcccwcd Thcrcforc comrmttcc decided to obtam the same from firm

E

Case No.:57/8/87- Party Name: RELIANCE  [Mect No/Date:8/87- Status:
ALC1/2019 INDUSTRIES LIMITED  |ALCI1/2019 Deferred -
28.08.2019
140 40 File RLA File [Lic.No/Date:0310830567

,:01/87/050/00244/AM20/ 03/95/040/00350/AM20/ |25 07 2019

i
.o
f ch(:lsmn The comm1ttcc con51dcrcd thc case as per agenda and dec1ded to defer thc casc

. CaseNo.:58/8/87- ‘Party Name: TANGERINE  {Meet No/Date:8/87- Status:

b ALC12019 DESIGN PVT. LTD. ALC1/2019 Deferred
| 28.08.2019

]141 HQ File "~ 'RLAFile Lic.No/Datc:0510411359

L 101/87/050/00245/AM20/  :05/24/040/00246/AM20/  [25.07.2019

Declsmn The committee considered the case as per agenda and decided to defer thc matter for |
cxammatlon ofthc casc by DPIIT

\Case No.:59/8/87- Party Name: TANGERINE ~ Mect No/Date:8/87-  Status: ;
ALC1/2019 DESIGN PVT. LTD. ALC1/2019 Deferred
' 128.08.2019

142 IHQ File T 77 RLAFile "~ |Lic.No/Date:0510411360

| :01/87/050/00246/AM20/ :05/24/040/00245/AM20/ 25.07.2019 !

DLClsmn The committee considered the case as per agenda and noted that the Hard Copy of the
application has not been reccived. Therefore, committee decided to ebtain the same from firm
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Case No.:60/8/87- Party Name: WICTOR  [Mect No/Date:8/87-  [Status:

'ALC1/2019 COMPOUNDING ALC1/2019 Approved
{(INDIA) PRIVATE 28.08.2019

: LIMITED !

HQ File RLA File [Lic.No/Date:0510411 o

©01/87/050/00247/AM20/  :05/24/040/00243/AM20/ [361

. 25.07.2019

Decision : The Committec cons1dcred thc case as per agcnda and decided to ratify the Ilccnsc

.as under:- !
! EXPORT ITEM QUANITY IMPORT ITEM QUANITY
TPR. / Thermoplastic gg:zzg Ethylcgg_llfgrltj(-r[::;
i Rubber Compounds 250000.000Kg Stryrenc Butadienc 140857.1Kg
“ Styrene Co-Polymer:
! K-Resin ,Styrenc
5 Butadicne Copolymer 114142.9Kg
. RA may take consequential action as per Policy / Procedures
Case No.:61/8/87- PPamrty Name: COCO-LATEX |[Mcet No/Date:8/87- Status: |
ALC1/2019 EXPORTS PRIVATE ALC1/2019 Deferred
LIMITED 28.08.2019 '
HQ File RLA Filc ’ Lic.No/Date: 1010060230 |
.:0]/87/050/00248/AM20/ 10/24/040/00033/AM20/ 25.07.2019

Deeision : The commitice considered the casc as per agcnda and noted that the Hard Copy ofthe
application has not bccn rccclvcd 1 hcreforc commitlec dccldcd to obtam thc same from firm

i

iCase No.:62/8/87- 'Party Name: MRL TYRES  |Mcet No/Date:8/87- Status;

ALCI122019 {LIMITED ALC1/2019 Deferred
28.08.2019 :

45 'HQ File ~ [RLATFile ~ |LicNo/Date:0510411375 i

01/87/'050/00249/AM20/ ¥ 05/24/040!00235/AM20/ [26.07. 2019

DCClSlon The committee cons1dcrcd the casc as per agcnda and noted that thc Hard Copy of the |
'applmauon has not been rccclvcd Therefore, committee decided to obtain the same from firm

Casc No..70/8/87- :i’arty Name: INDICA ~ [Mcet No/Date:8/87- fStﬁtuS: 777777

ALC1/2019 CONVEYORS LIMITED  {ALC1/2019 Deferred
28.08.2019

HQ File RLA File Lic.No/Date:3010104764 N

:01/87/050/00257/AM20/  :30/24/040/00060/AM20/  [26.07.2019

DL(:]SI()n Ihc commlttcc considered the case as per agenda and noted that the Hard Copy of the
apphcanon has not been received. Therefore, committee decided to obtain the same from firm

| Case No.:71/8/87- [Party Name: SERVEWELL [Mcct No/Date:8/87-  Status:
L ALC12019 HOUSEHOLD ALC1/2019 Deferred
| .APPLIANCES 28.08.2019
147 HQ File RLA File " [Lic.No/ate:2410042829
OU/B7/050/002S8/AM20/ 24/24/040/00022/AM20/  [26.07.2019

DeClSI()n The committee con51dcred the case as per ag,cnda and notcd that the Hard Copy of thc
apphcatlon has not been rcccwcd Ihcrcfore committee decided to obtam thc same from firm
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~ ICase No.:63/8/87- Party Name: RELIANCE  IMect No/Date-8/87-  Status:

IALC1/2019 INDUSTRIES LIMITED  |ALC1/2019 Deferred |
: 128.08.2019 1

' 0i/87/050/00250/AM20/ 03/95/040/004 14/AM20/ 329 07.2019

2148 HQ File " IRLA File ILic.No/Date: 0310830634
| |
|

iDecmon The commlttcc con51dercd the casc as per agcnda and dcmdcd to defer thc case

~ !Case No.:64/8/87- Party Name: RELIANCE ~ Mect No/Date:8/87-  [Status: '
| ALCI1/2019 INDUSTRIES LIMITED ALC1/2019 EDeferrcd
: | 28.08.2019 I
149 1Q File RLA File W'Llc No/Datc:0310830635 !
1 :01/8 7/050/0025 1/AM20/ 03/95/040/004] 6/AM20/ 29.07.2019 |
, Dec1s10n "I he commlttee con51dcrcd thc casc as per agcnda and dcclded to dcfer thc case :
lCase No.:65/8/87- Party Name: TIME [Meet No/Date:8/87- |Status: f
sALC1/2019 \T ECHNOPLAST LTD. ALC1/2019 |Deferred |
: 28.08.2019 . i
1150 {HQ File iRLA File |Lic.No/Date:03 1083065& | :
101/87/050/00252/AM20/  1: 03/95/040/01385/AM19/ 29.07.2019
Declsmn The committee considered the case as per agenda and decided to defer the matter for

| .cxarhination of the case by TEC{SK} !

| [CaseNo.:66/8/87-  |PartyName: TATTVA  Mect No/Date:8/87-  Status: |
IALC1/2019 |[ENTERPRISES LLP ALC1/2019 Deferred |
L ’ 28.08.2019 '
IHQ File "~ |RLAFile Lic.No/Date:031 0830643 o

51 [:01/87/050/00253/AM20/  |:03/95/040/00380/AM20/ 29.07.2019 |
iDecision : The Committee considered the case as per agenda and decided to issue def"lciencyi

;  letter to the authorization holder for submission of the following information and deferred the |
%case:- |
z |
;a) To furnish clearancc of Mlmstry of an1r0nment and Forests ‘

' iCaseN06—7/8/87— h gPart; Namc RELIANCE  [Mect No/Datc:8/87- ;Status: i

| 1ALC1/2019 INDUSTRIES LIMITED ALC1/2019 Deferred

P i 28.08.2019

52i1Q File - ~ RLAFile * [Lic.No/Date:0310830646

’ 01/87/050/00254/AM20/ 03/95/040/00376/ AM20/ i26.07.2019

i iDeclsmn The committee COﬂSldCI‘cd thc casc as per agcnda and dec:dcd to dcfcr the casc

f_m “ICase No.:68/8/87- Party Name: RELIANCE [IQ(;E“NOEJEEC%/' 87- Eatus:

i ALC1/2019 INDUSTRIES LIMITED ALC1/2019 Deferred

| ‘ 28.08.2019 =

153 11Q File  RLAFile 'Fic No/Date:0310830650 °

| 01/87/050/00255/AM20/ 03/95/040/00361/AM20/ 29 07 2019

| Declsmn The committee con51dercd the case as s per agcnda and dcmdcd to dcfcr the case

(154 [Case No.:69/8/87- Party Name: RELIANCE  |Mect No/Date:8/87-  Status:

51
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[ IALC1/2019 [INDUSTRIES LIMITED  |ALC1/2079 Deferred |
128.08.2019 '

|HQ File IRLA File Lic.No/Date:031 0830651
¢ 01/87/050/00256/AM20/ | 03/95/040/00360/AM20/ 29.07.2019

|Dcc1510n Thc committce conSldcrcd thc casc as per agcnda and dec1ded to defer the case

- 4

i Case No.:74/8/87- Party Name: OCEAN Mect No/Date: 8/87- Status:
ALC1/2019 ITHERMOPLASTIC ALC1/2019 Deferred
ELASTOMERS PRIVATE  [28.08.2019
LIMITED
135 4o File [RLA File Lic.No/Date:051041 1391
[O1/8T/0SO/0026 /AM20/ :05/24/040/00255/AM20/  [29.07.2019 '

‘Dcmsmn The committec con51dcrcd the casc as per agenda and dcc1ded to defer the mattcr for ‘
., |examination of thc case by DPII I

.......... —— s - . [E—— S JEE—

Case No.72/8/87-  [Party Namo: RELIANCE Moot No/Date:8/87-  |Status: |
IALC1/2019 INDUSTRIES LIMITED  ALC1/2019 Deferred ‘
4 128.08.2019
[
156 h 1Q File 'RLA File " |Lic.No/Date:0310830676 |

| 01/87/050/00259/AM20/ L 03/95/040/00304/AM20/ 30.07.2019 |

i DeCISlon The committee considered the casc as per agenda and decided to defer the case :

| Case No.:73/8/87- © |Party Name: RELIANCE  [Mect No/Datc:8/87-  Status:
\ALC1/2019 INDUSTRIES LIMITED  |ALCI/2019 Deferred

. 128.08.2019 | ‘

137 1Q File RLA File Lic.No/Date:03 10830677 !

| OI/BTIOSO/00260/AM20/  03/95/040/00383/AM20/  {30.07.2019

Decision : The committee con51dcrcd the case as per agenda and decided to defer the casc

R — - = = -

[ iCase No..78/8/87- Party Name: SHRINATH  {Meet No/Date:8/87-  iStatus:
| ALCI1/2019 ROTOPACK PRIVATE  |ALC1/2019 ‘Deferred |

LIMITED 28.08.2019 :
158 'HQ File o "'RLA File o Lic.No/Date:0910067850

:01/8 7/050/00265/AM20/ 09/24/040/00220//\1\/120/ 30 07 201 9

Decision : Ihe commlttec constdercd lhe casc as per agcnda and notcd thal thc Hard Copy of the *
I rapplication has not been received. T hcrcforc committee decided to obtam the same from f irm J

‘.._-_ Case No.:75/8/87- Party_Na_n;:: - Meet No/Date:8/87-  (Status:
ALC1/2019 KKALPANA ALC1/2019 |Approved
i INDUSTRIES INDIA 28.08.2019 |
LTD 5
" HQFile @ |RLAFile Lic.No/Date:0310830
| :01/87/050/00262/AM20/ :03/94/040/001 75/AM20/ 709 .
159 31.07:2019 !
: ?Dec-isw{(;;l wIhc Commntec considered lh{: casc as per agcnda and decided to ratify the l1censc\
ias under:-
! EXPORT JITEM QUANITY IMPORT ITEM QUANITY *
! Polyethyiene Compound | 16.000MT | HDPE Granules 13 53Ml
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Grade BI 0366

X Eihyl Vinyl Acetate 2.39MT
' i Carbon Black 0.400MT .
' . RA may take consequential action as per Policy / Procedures [
" CascNo:76/8/87- I";lft;_Namc ‘RELIANCE Mcct No/Date:8/87- Status:
I ALC1/2019 INDUSTRIES LIMITED |ALC1/2019 Deferred
| |28.08.2019
1160 11Q File RLA File Lic.No/Date:0310830711 } ,
| 20L8F/050/00263/AM20/  1:03/95/040/00446/AM20Y  (31.07. 2019 !
| JDeclsmn The committee considered the case as per agenda and dcmded to defer the case
| CaseNo.77/8/87-  DPartyName: RELIANCE  [Mcct No/Date:8/87-  [Status: '
| ALC12019 INDUSTRIES LIMITED ALC1/2019 ‘Deferred |
! 28.08.2019 !
161 1Q File RLA File I ILic.No/Date:03108307211 |
| 01/87/050/00264/AVI20/ 03/95/040/00434//\]\/[20/ ’31 07.2019 | '
i Dec:smn Thc committee cons1dcrcd thc case as per agcnda and dec:ded to defer thc case !
[ — J— —_—
 CaseNo.79/8/87-  Party Namc: PACT Mect No/Datc 9/87- _ Statas: |
ALC1/2019 CLOSURE SYSTEMS ALCL1/2019 Deferred
(INDIA) PRIVATE 28.08.2019
LIMITED
162 yowie RLAFile Lic.No/Date:0710115234 !
: 01/87/050/00266/AM20/ 07/24/040/00098/AM20/ 31 07. 2019 '
\Declsmn The committec conmdcrcd the case as per agenda and notcd that the Hard Copy of thc
appllcatlon has not been recewcd Thcrcforc, commlttcc dec1ded to obtain the same from ﬁrm |
T Case No.:80/8/87-  Party Name: UMASREE  [Meet No/Date:8/87-  Status:
! IALC1/2019 TEXPLAST PVT. LTD,, ALC1/2019 |Dcferred '
' 28.08.2019 '
,153 HQFle  RLAFile Fic No/Date:0810145899 | |
:01/87/050/00267/AM20/ 08/24/040/00142/A\/I20/ 02.08.2019
Decision : The committee consndercd thc case as per agenda and noted that the Hard Copy of the ‘
' iapphcatmn has not been rcccwcd Ihcrcforc, commlttcc dcmdcd to obtam the same from firm
Case No.:81/8/87-  |Party Name: RELIANCE  [Mcct No/Date:8/87-  [Status:
ALC1/2019 JINDUSTRIES LIMITED ALC1/2019 Deferred
\ 28.08.2019 .
164, HQ File ~ RLATFile " [Lic.No/Date:0310830798 ;
i 0!/87/050/00268/AM20/ 03/95/040/003 1 9/AM20/ 105.08. 2019 !
| |Dec1510n The committee cons:dcrcd the casc as per agcnda and dcmded to dcfcr the case '
" Case No.:82/8/87- iParty Name: RELIANCE _ [Meet No/Datc:8/87-  ‘Status:
+ JALCL2019 INDUSTRIES LIMITED ALC1/2019 ‘Deferred
li65 ! 28.08.2019 1
" mQFe ~RLAFile  |Lic.No/Date:0310830800 | |

01/87/050/00269/AM20/  1:03/95/040/004 L 7/AM20/ - 05.08.201_97
53

R ‘A"'JA“‘/&J/L‘JM

:;I i CI LTI Dy, G
ety 1 WU OORT
L2t T T YR
Tiue 10 el Lo noslry

TN A, Mg ;V——“‘.r;
Udgyog Bhawman, fone De ki



E ﬁ)ecxsmn : The committee con31dercd thc case as per agenda and decided to defer thc case

" iCase No.:83/8/87-

‘Party Name: RELIANCE EMcct No/Date:8/87- !Sta%ﬁs: -
§ALC1f20 19 INDUS TRIES LIMITED [ALC1/2019 IDeferred
‘ ‘ 28.08.2019
166 1110 File |RLA File ) iL:c No/Date:0310830801 |
:01/B7/050/00270/AM20/ :03/95/040/00433/AM20/ 105.08.2019

\DQCISIOH

The committee considered the case as per agcnda and decided to defer the casc

i: 01/87/050/00274/AM20/

52/21/040/00083/’AM20/

iCase No 87/8/87- ‘:Parry Name: AAKASH ]Mcct No/Date:8/87- Status;
JALC1/2019 [POLYFILMS LIMITED |ALC1/201 9 Deferred
I ‘ 128.08.2019

67 EIIQ File RIATe T oD 16T !

05. 08 2019 ! |

Decision : The commlttec cons1dcrcd thc casc as per agenda and notcd that the Hard Copy of the &
appllcatlon has not been received. Therefore, committee dccnded to obtam the same from firm

Case No.:84/8/87- ?Party Namec:GULNAR Meet No/Date:8/87- iStatus: ‘
IALC1/2019 'PLASTICS PRIVATE ALC1/2019 Deferred
| l;LIMI'I‘ED 28.08.2019

1168 [HQ File o 'RLA File " [Lic.No/Date:0310830825

S R01/87/050/00271/AM20/  :03/94/040/003 54/ AM20/ 06.08.2019

i Decision :

ICase No.:85/8/87-

The cominittee considered the case as per agenda and noted that the Hard Copy of thc
| application has not been received. Therefore, committee decided to obtain the same from firm

|  [Party Name: RELIANCE | Meet NoDate:8/87-  Status:
ALC1/2019 INDUSTRIES LIMITED ~ |ALC1/2019 Deferred |

| | 28.08.2019 |

i . ' S, SO O —

1169 1HQ File RLA File [Lic No/Date: 0310830846

| [O1/87/050/00272/AM20/  :03/95/040/00445/AM20/ [06.08.2019

IDBCISlon Thc comrmttec conSidered the case as per agenda and decided to defer the case

[Case No.:86/8/87- " [Party Name: SAMPARK ~ Mcet No/Date:8/87-  iStatus:

‘ALC1/2019 INDUSTRIES LTD ALC1/2019 [Deferred ‘

l 1 28.08.2019 !
170 {HQ File ) “RLAFile T Lic.No/Date:0510411453 |

;01/87/050/00273/AM20/ 05/24/040/00263/AM20/ 06.08.2019

é ecision : The committee conmdcrcd thc casc as per agcnda and noted that the Hard Copy of the

| lapplication has not been received. Therefore, committee decided to obtain the same from firm

‘Status: l

" iCase No.:88/8/87- Party Name: VACMET ~ [Mect No/Date:8/87-
| IALC1/2019 IINDIA LTD. ALC1/2019 Deferred |
28.08.2019 - l
171 HQ File “[RLA Fiie Lic.No/Date:0610039261 | !
“0L/BT/OSO/0027S/AM20/  :06/24/040/00027/AM20/  [07.08.2019 ‘

Decision : The committee cons;dercd the case as per agcnda and notcd that the Hard Copy of thc
lapplication has not been received. Therefore, commutec decided to obtain the same from firm
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- ICasc No.:89/8/87- Party Name: WELSPUN FMcct No/Date-8/87- Status:

| 'ALC12019 IFLOORING LIMITED 1ALCI/20 19 Deferred

! 128.08.2019 '
'72 HQ File RLA Vile LLicNo/Datc:0910067882
|

:01/8 7/050/00276.’AM20/ 09/24/040!00247/AM20/ 108.08.2019

Dec:smn Ihc comm:ttcc consndcrcd the case as per agcnda and notcd that thc Hard Copy of the
i application has not been received. Therefore, committee decided to obtain the same from firm

| o ICase No.:90/8/87- iParty Name: CREST Meet No/Date:8/87- Status:

' IALC1/2019 :COMPOSITES & laLC1/2019 Deferred
PLASTICS PVT. LTD. |28 08.2019

173 HQ File RLA File " Lic.No/Datc:0810145935

01/87/050/00277/AM20/ :08/24/040/00150/AM20/  |08. 08 201 9

Decxsmn Ihe committec consniercd lhc casc as per agenda and notcd that thc Hard Copy of r.hc
appllcatlon has not bccn rcccnvcd Thercfore, commlltcc dcc:ded to obtain thc same from ﬁrm

.... FR—

(Case No.:91/8/87- 'Party Name: MANALL  'Mcet No/Date:8/87-  'Status: :
ALC1/2019 PETROCHEMICALS iALc1/2019 'Deferred !
LIMITED 28.08.2019
1174 1Q File “ "RLAFile ’ TiLic.No/Datc:0410165949 |

:01/87/050/00278/AM20/ 04/24/040/00057/AM19/ IOS 08 2019

| iDecision : The committce con51dcrcd thc case as per agenda and noted that thc Hard Copy of the
'apphcatlon has not been recelved I‘hcrcforc committee dccldcd to obtain the same from firm

' iCase No.:92/8/87- IParty Name: RMG - iMcct No/Date:3/87-  Status:

| 'ALC1/2019 'POLYVINYL INDIA LTD. |ALC1/2019 ‘Deferred
28.08.2019

175 HQ File RLA File Lic.No/Date:0510411472

0]/87/050/00279/AM20/ 05/24/040/00260/AM20/ l08. 08 2019 \

[
! D(:(:lsmn The committee considcred thc casc as per agcnda and notcd that the Hard Copy of the *
! wapphcatlon has not been received. Ihcrcforc commlttcr. decided to obtain the same from ﬁrm .

Mecting ended with a vote of thanks to the Chair,
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